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REPORT OF THE JOINT COMMITTEE CONSTITUTED FOR VERIFICATION OF COMPLIANCE
STATUS AS PER THE ORDER DATED 29.11.2022 OF THE HON’BLE NATIONAL GREEN
TRIBUNAL (WZ) IN THE MATTER OF ORIGINAL APPLICATION NO. 107 of 2022 (WZ) (IRBA
MASHNAIJI KONAPURE &ORS.)

As per the order dated 29.11.2022 of the Honorable NGT a committee comprising of

i) Shri. Pankaj Joshi, Member of SEIAA - Representative from the State Environment
Impact Assessment Authority (SEIAA); ii) Shri. Ravindra Andhale, Regional Officer, MPCB
Thane -Maharashtra Pollution Control Board (MPCB) and iii) Dr. Mahesh Shindikar, Expert
Member, MCZMA - Maharashtra Coastal Zone Management Authority (MCZMA) visited
the site on 20.01.2023 and the present status reported as under:

As per para no 3,4, and 6 of the said order, Hon’ble NGT

Para3: “...The submission made is that the total built up area of the project for which the
EC is still under consideration by SEIAA is 3,23,656.18 Sgq.m and by the
Minutes of the Meeting dated 21.10.2021 annexed at page nos. 423-

428 of the paper book, it is apparent that the SEIAA has deferred the proposal
for grant of EC and the Project Proponent is proceeding with the construction illegally”
Para 4: “He has also drawn our attention to page nos. 429 to 431 of the paper
book which are photographs of the construction in question and also
drawn our attention to the Consent to Establish granted by the MPCB,
where-in at serial no. 10, there is a stipulation made that “Project Proponent shall not
take effective steps towards construction unless Environmental Clearance (EC) is
obtained” but even then in violation of that, the construction is going on.”

Para 6: “He has also drawn our attention to page no. 20 of the paper book which
shows that a large number of constructions have already been done
without valid EC.”

The committee has referred to the following documents:
A) Information sought from MBMC by MPCB regarding the status of construction
B) An official response from the office of Town Planning department of MBMC to the
case specific enquiry raised by the office of RO, MPCB, Thane received on 20.01.2023
C) Architects certificate submitted by PP

D) Consent to establish granted by MPCB dt. 02.02.2022
E) Visit report made by MPCB official dt. 20.01.2023

The observations of committee are summarized as follows:

e The project proponent claims that construction below 20,000 Sg.m as per ENV-
2013/CR39/TC-1 dt. 21/04/2015 is permitted prior to obtaining EC.

e The committee observed that the project proponent has obtained CC from local
planning authority, MBMC for the gross built up area of 19973.84 Sq. m. The details
of the permission granted and work completed as per MBMC report and architect
certificate as follows:
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Sr. | Building Permitted Floors As | Permitted Built- | Current Status of Construction
No. | Description | per CC Approval dt. | up area (FSI)
31.03.2022 (sgmt) as per
Approval dt
31.03.2022
1 A 2 Basement + Stilt + | 3928.84 2 Basement + stilt + 2 part podium + 4
2 part podium + 5
2 B 2 Basement + Stilt + | 3617.15 2 Basement + stilt + 2 part podium + 1
2 part podium + 5
3 C 2 Basement + Stilt/ | 780.25 2 Basement + stilt/commercial + 1 part
commercial + part podium/commercial
podium/commercial
4 H 2 Basement + Stilt 34.81 2 Basement + stilt
5 Podium Podium -- Not started yet
attached to
A, B, Cand
STP

® As per architect certificate dt. 20.01.2023 submitted by Tej consultants, the architect

of project proponent, the construction completed on site is 16733 Sq. m.

® As per consent to establish granted by MPCB dt. 02.02.2022 condition no. 10, project
proponent shall not take effective steps towards construction unless environmental
clearance is obtained. However, project proponent has constructed 16,733 Sqg. m. on

site.

As per para 5 of the said order, Hon’ble NGT:

“the said construction is going on in violation of CRZ Notification, 2011 (though by
mistake it is mentioned as 1991 instead of 2011), despite the fact that no permission

has been taken from the MCZMA.”

The committee has referred to following documents:
a) Copy of the MCZMA recommendation letter dated 07.06.2019
b) Copy of report by an authorized agency (IRS Chennai) dated 04.11.2017
c) Copy of the page No. 24 -26 of the paper book
d) Copy of the minutes of SEAC dated 29 to 30 June & 1% July 2022.

e The committee observed that the project proponent has obtained MCZMA
recommendation on 07.06.2019 based on IRS report for Survey No. 235 (pt) and 256

(pt.) (New Survey No 68 (pt.) and 69 (pt.).

e Further Project proponent has applied for Environmental Clearance of the project for
Survey No. 235 (pt) and 256 (pt.) (New Survey No 68 (pt.) and 69 (pt.) along with
additional Survey No. 233(pt.) ( New Survey No. 66 (Pt.). For the same Point No. 2 of
SEAC deliberation has instructed to submit revised CRZ NOC from MCZMA as per
latest revised planning of the project. Further the project was deferred in the

meeting of SEIAA held on 29.07.2022 referring to the recommendations of SEAC.

e The project proponent has applied for CRZ remarks / status remarks for plot bearing

Survey No. 233(pt.) from MCZMA on 16.07.2022 for which decision is awaited.
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e Further the project proponent has submitted that the construction activity is carried
out only in Survey No. 233(\pt\-H New Survey No. 66 (Pt.) which falls outside CRZ
demarcation. Accordingly in addition to the field observation the PP has also
superimposed the respective Survey No’s on a recent Google map image to ascertain
the location of the construction area and submitted to the joint committee and
official response from the Office of Town Planning department of MBMC received on
20/01/2023 to MPCB also mentions that CRZ influenced plot is vacant at present.

Furthermore, the committee observed that

1. During visit, construction activity was not ongoing at site, however project
proponents have informed that they have initiated construction less than 20,000 Sq.
M as per Government of Maharashtra circular ENV - 2013/CR39/TC-1 dated
21/04/2015..

2. Sewage treatment plant has been provided for domestic waste generated in the
construction phase for labor and office staff for a capacity of 5 KLD treated effluent is
used for gardening purposes.

3. During the site inspection, no borewell was found on site and water supplied by
water tankers is being used for the construction .

4. The project proponent has taken the tree No Objection Certificate from the Tree
authority of MBMC dt. 06.01.2022. Under this tree NOC the project proponent was
permitted to cut 167 trees and transplant 30 trees. The project proponent has cut
167 trees and transplanted 28 trees. Attempt of retaining and on-site conservation
was observed for 2 trees. As per the NOC, the project proponent was required to
plant 835 saplings. The project proponent has planned the 835 trees as per the
specification mentioned in the Tree NOC.

5. It was observed that water is being sprinkled on the road for dust containment.

The committee has also asked the PP to prepare and submit the explanation on all the issues
mention in the complaint in addition to the above mentioned points. All such supporting

documents are annexed with this report.
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Dr. Mahesh Shindikar, Shri, Ravindra Andhale, Shri, Pankaj JoshEMember
Expert Member, MCZMA Reglonal Officer, MPCB Thane of SEIAA
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20" January 2023

To,
1. Shri Pankaj Joshi
The Representative of SETAA

2. Shri Ravindra Andhare
The Representative of MPCB

3. Dr. Mahesh Shindikar
The Representative of MCZMA

Subject:  Submission on behalf of the Project Proponent i.e Eversmile Properties
Pvt. Ltd. (Respondent No. 11 in Original Application No. 107/2022)

Reference:
1. Order dated 29" November 2022 passed by Hon’ble National Green
Tribunal, Western Zone (“NGT”) in Original Application No.
107/2022 as filed by Irba Masshnaji Konapure & Ors V/s. Union of
India & Ors.
2. Site Inspection conducted by the Joint Committee comprising of
representatives of SEIAA, MPCB and MCZMA

Respected Sirs,

1. This in in reference to the Order dated 29" November 2022 passed by Hon’ble
NGT (“said Order”) wherein the Hon’ble NGT has directed for a Three
Members Joint Committee to be constituted comprising of representatives of

SEIAA, MPCB and MCZMA (“Joint Committee™), wherein MPCB has been

CIN No.: U70T00MH1979PTC021291

Plot No. 75, Old Block Factory, Sector - I, Srishti Housing Complex,
Penkarpada, Mira Road, Dist. Thane - 401 104.



1599

2

designated as the nodal agency. Pursuant thereto, the Joint Committee visited

the Project site on 20 January 2023 at 10:00 am.

2. We, Eversmile Properties Pvt. Ltd, the Project Proponent (“PP”) and the
Respondent No. 11 would like to submit that the property at Sector II A being
Survey Nos. No. 233 (new survey No. 66) along with the adjoining land i.e.
old Survey No.235 (new survey No.68), and old survey No.256 (new survey
No.69) is being developed by the Respondent No. 11 as a Township Project
admeasuring approximately 37,880.43 square meters (“subject Property”).
On the aforesaid subject property, the Respondent No. 11 has envisaged to
develop a project named as “Srishti Namaah” (“said Project”) in terms of the
necessary permission(s), Village Penkarpada, Dist. Thane under the name of
“Srishti Namaah” is being developed and constructed by PP/Respondent No.
11. We are hereby making a short submission before this Joint Committee
pursuant to the site visit held on 20" January 2023 to bring on record the true
and correct facts. Thus, request this Hon’ble Joint Committee to kindly take

on record this short submission.

3. The allegations made by the Applicants and our responses to the same along

with the relevant documents herein under:

A. CONSTRUCTION CARRIED _OUT _ WITHQUT __VALID
ENVIROMENAL CLEARANCE

i. We submit that the Applicants in their OA have incorrectly and

mischievously stated the status of actual work at site. Just to illustrate that



the table 1 provided in para 7(a)(i) of the OA is based on totally incorrect

figures.

The exact position of the construction carried out at site as on date is as

1600

3

under:-
Commencement : :
1\?;- Wing | Certificate dated gg:;f);]ilc:ﬁ?\rocf { med: iguit by
) 31.03.2022 ]
2 Basement + Stilt | 2 Basement + Ground + 2 part
A + 2 part podium + 5 | podium + Lst to 5% Slab above
1 floors second podium
2 Basement + Stilt | 2 Basement + Ground + 1%t and
B + 2 part podium + 5 | 2™ podium part + First to Second
2 floors Slab above 2% Podium
2 Basement +
C Stilt/commercial +
I part podium / 2 Basement + top of Ground Floor
3 commercial ( podium 1 slab part)
H 2 Basement + top of first
4 2 Basement + Stilt | basement i.e floor of ground floor
Part podium
connecting building
5 A, B and STP Not started

In view of the aforesaid table, it is apparent that the Project
Proponent/Respondent No. 11 has undertaken construction of 16,733
sq.mt. which is within the permissible scope of the aforesaid
permissions. The same is certified by the Project Architect vide
certificate dated 20th January 2023. (Annexure A). Attaching herewith
all the photos of the actual construction at the site as on date.
(Annexure B). However, the PP submits that the current construction

which has been carried out has followed all the applicable

environmental laws.
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It is submitted that the Respondent No. 11 has constructed as per the
relevant revised CC dated 31% March 2022 issued by MBMC, which
allows construction upto 20,000 sq. mtrs by categorically directing that
further construction permissions [beyond 20,000 sq.mirs] shall be
granted only after submission of NOC from Environmental Department i.e.
EC to MBMC. The Respondent No. 11 hereinabove, submits that the actual
work undertaken at site is below 20,000 sq. mtrs. It is well settled position
of law that construction upto 20,000 sq. mtrs without EC is considered to
be legally valid and permissible as held by the Hon’ble Bombay High
Court in its several orders specifically holding that EC for constructions
less than 20,000 sq. mtrs. is not required. Herewith are the orders of the
Hon’ble Bombay High Court passed in the Writ Petition holding that

construction upto 20,000 sq. mtrs, prior EC is not required. (Annexure C).

Also, the Environment Department of State of Maharashtra issued a
Circular No. ENV/2013/CR39/TC-1 dated 21%* April 2015 inter alia
holding that proposed construction below 20,000 sq. mirs. may not be
considered as violation of EIA notification 2006. Even SEIAA has
considered the circular while deliberating the proposal No.
SIA/MH/MIS/134882/2020 submitted by another developer in its project
have accepted the Circular dated 21% April 2015 and observed that
construction upto 20,000 sq. mtrs. cannot be considered as violation of EIA
2006 and accordingly granted EC. Hereto is copy of the Circular dated 21*
April 2015 (Annexure D). SEIAA in its 222% Meeting have accordingly
deliberated in one of the proposals on the basis of the circular dated 21%
April 2015 and granted the Environmental Clearance accordingly.
Herewith is the 222" Minutes of Meeting of SETAA (Annexure E).
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iv.  Thus, it is an admitted position that the Applicants have wrongly portrayed
that the Respondent No. 11 have constructed the said project without prior
EC or that the said construction is beyond 20,000 sq. mtrs. Infact, for the
construction to be carried out beyond 20,000 sq.mirs as per the EIA
Notification 2006, the Respondent No. 11 has applied for the EC to SETAA
on 6 April 2022, which has been duly considered by SEAC II and
recommended to SEIAA for issuance of EC. Thus, the Application of
Respondent No. 11 for EC is currently pending before SEIAA for its

deliberation and grant.

v. The Respondent No. 11 submits that a bare perusal of the EIA Notification
dated 14.09.2006 would reveal that the requirement of EC is if the
construction exceeds 20,000 sq. mtrs of built-up area. The legislature in its
wisdom has chosen to bring construction above 20,000 sq. mtrs within the
ambit of EC. In the present case, admittedly, the construction at site 1s well
below 20,000 sq. mtrs. as more elaborately mentioned above and thus the
question of any violation as alleged by the Applicant in it’s OA, does not

arise.

B. CONSTRUCTION CARRIED OUT IN VIOLATION OF CONSENT
TO ESTABLISH (“CTE”)

1.  The Respondent No. 11 submitted a proposal before Maharashtra Pollution
Control Board (“MPCB”) for grant of Consent to Establish in respect of
said project. The proposal of Respondent No. 11 was considered by the
Consent Appraisal Committee on 20.12.2021 and accordingly MPCB
granted Consent to Establish dated 02.02.2022 subject to certain terms and
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conditions as mentioned therein. Hereto attached is the copy of the Consent

to Establish dated 02.02.2022 (Annexure F).

ii. As regards the condition No. 10 of the Consent to Establish dated
02.02.2022, the Respondent No. 11 submits that the construction carried
out is below threshold limit of 20,000 sq. mtrs. which is permissible as per
the aforesaid Circular and Orders of Hon’ble Bombay High Court.
Respondent No. 11 has already taken steps for obtaining of EC which is
pending before the SEIAA for deliberation and grant.

ili.  As per the procedure, CTE is obtained post grant of EC, however, in the
present matter the same is obtained well in advance. Thus, the grant of
Consent to Establish (CTE) is not an ex post facto consent as alleged or
portrayed by the Applicants. Hence, the allegations of Applicants are

totally vague, baseless and devoid of any merit.

C. CONSTRUCTION BEING CARRIED IN VIOLATION OF CRZ
NOTIFICATION, 1991 AND TERMS AND CONDITIONS OF CRZ
CLEARANCE

It is submitted that the Respondent No. 11 earlier proposed to develop a
portion of the old survey No.235 (new survey no.68) and old survey No.256
(new survey No.69) admeasuring 4,730.48 sq. mitrs. and accordingly
submitted the building plans to planning authority i.e., MBMC on 01.02.2018.
Since the aforesaid two survey nos. were partially falling in CRZ — 1I,
Respondent No. 11 submitted the proposal to MCZMA, seeking a NOC for
development as per the CRZ Notification 2011. The said proposal was
deliberated in 132" meeting of MCZMA on 24™ April 2019 wherein

10
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MCZMA duly granted NOC dated 7™ June 2019 on terms and conditions as
mentioned therein. As regards Survey No. 233 (New Survey No. 66), the same
neither falls in nor is impacted under CRZ-II and thus NOC of MCZMA 1is
not required and the said fact 1s being apprised to SEIAA by Respondent No.
11. The Respondent No. 11 submits that they had submitted an application to
MCZMA for confirmation of status of Survey No. 233 (Pt.) being new S.No.
66 (Pt) of village Penkapada vide application submitted on 16™ July
2022.Despite the aforesaid NOC, as of now, no construction work is

undertaken in CRZ - Il arca. Annexing the google image (Annexure G)

The Applicant has incorrectly stated that the building L of the said project is
affected by CRZ-I which is totally false and unsubstantiated. Infact, the entire
subject property is not impacted by CRZ-1.

The Respondent No. 11 further submits that the averment that constructions
1s being carried out in violation of CRZ 1991, itself is misdirected and out of
context. It is reiterated that the small portion of Survey No. 68(pt) and 69(pt.)
is being impacted by CRZ-II as per CZMP (which is on the landward side of
existing road) based on CRZ Notification 2011 for which appropriate
approvals/NOC have been obtained.

The table shown in para 7 (d) (i) of the OA is allegedly based on a
Report/Executive Summary Survey carried out from March 2013 and
submitted in March 2014 to MBMC.

The Org. Applicants on the basis of Executive Summary of CZMP of MBMC
of Centre for Earth Science Studies, Thiruvanthpuram have tried to mislead
the Hon’ble NGT by mentioning that Survey Nos. 68 & 69 are affected by

11
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CRZ-1, CRZ-1B, CRZ-II and Mangroves Buffer Zone. By the aforesaid table,
the Respondent No. 11 has tried to purposely misdirect by stating that both
the survey numbers ie., 68 & 69 are fully affected by CRZ. While
misconstruing the factual position and making the aforesaid averments, the
Applicants have deliberately suppressed the true facts that Respondent No. 11
is only constructing a small portion of Survey No. 68 & 69, out of which
1721.41 sq. mtrs. area is only affected by CRZ-II on the landwards side of the

existing road.

The Respondent No. 11 states that just as it is the state government-controlled
Development Authorities that primarily undertake the task of urban planning
in major cities, similarly, the Coastal Zone Management Plans (CZMP) are
prepared by the coastal State Government or Union territory by engaging
reputed and experienced scientific institution(s) or the agencies including the
National Centre for Sustainable Coastal Management of MoEF and in

consultation with the concerned stakeholders.

The Clause 5 (x) of the CRZ Notification 2011 specifically states that “all
developmental activities listed in this notification shall be regulated by the
State Government, Union Territory Administration, the local authority or the
concerned CZMA within the framework of such approved CZMPs as the case
may be in accordance with provisions of this notification”. Therefore, on a
plain reading of the aforesaid provision it is clear that the concerned
authorities shall consider only such approved CZMP as has been duly
considered and prepared by the concerned CZMA. The CZMP is approved
only after the State Government or Union territory CZMA submits the draft
CZMPs to MoEF along with its recommendations on the CZMP within a

12
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period of six months after incorporating the suggestions and objections
received from the stakeholders. The MoEF thereafter considers and approves
the CZMPs within a period of four months from the date of reccipt of the
C7ZMPs. Thus, the reliance of the Applicant on Executive Summary of CZMP
prepared by the Centre for Earth Science Studies, Thiruvanthpuram prepared
in the year 2014 for MBMCis completely misplaced and devoid of any merits.
Tt is pertinent to mention here that as per new draft CZMP based on CRZ
Notification 2019 (prepared and published), the subject property under
development is completely out of the scope of the CRZ.

The Respondent No. 11 states that just as it is the state government-controlled
Development Authorities that primarily undertake the task of urban planning
in major cities, similarly, the Coastal Zone Management Plans (CZMP) are
prepared by the coastal State Government or Union territory by engaging
reputed and experienced scientific institution(s) or the agencies including the
National Centre for Sustainable Coastal Management of MoEF and in
consultation with the concerned stakeholders. The clause 5 of the CRZ
Notification 2011 categorically mentions the preparation of Coastal Zone
Management Plans. Therefore, it is only the coastal State Government or
Union territory which has the authority to prepare CZMPs. In the present case,
only a small portion out of the survey no. 235 (pt) & 256 (pt) [new survey no.
68(pt) & 69(pt)] is impacted by CRZ — 11 for which the Respondent No. 11
has already obtained requisite NOC dated 07.06.2019 from MCZMA as per
CRZ notification 2011.

13
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D. OTHER ALLEGATIONS AS MENTIONED IN THE OA

1. Illegal felling of trees & mangroves, no transplantation and no

compensatory plantation

(a) The Respondent No.ll submits that the allegation of the Original
Applicants that the Respondent No.11 has not carried out compensatory
plantation of trees as per law is completely false, frivolous and baseless. It
is submitted that as per the Application of Respondent No. 11 dated 12
March 2021 and site inspection carried out by the Tree Authority, NOC
dated 6™ January 2022 was granted to the Respondent No. 11 for felling of
167 trees and 30 trees to be transplanted. As per the conditions of the said
NOC, Respondent No. 11 has carried out compensatory plantation of 835
trees along with geo-tagging as per Tree NOC. The Respondent No. 11 is
also periodically complying with the condition by submitting a report in
every 3 months to the Tree Authority of MBMC. Thus, there is no violation
of NOC dated 6" January 2022 and Environment Act.

2. PP extracting ground water borewell without obtaining permission
from CGWA.

(2) The Respondent No.11 states that the allegation of the Original Applicants
that the Respondent No.11 has illegally extracted ground water from bore
well is false and baseless. The Respondent No. 11 submits that there are
no bore wells in the subject property and thus the question of extracting

ground water from bore well does not arise.

14
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(b) The Respondent No. 11 at the project site sourced water from private
tankers for the purposes of construction. Attaching the tanker receipts

(Annexure H).

3. PP carried substantial excavation and there is no preservation of the

top fertile soil.

a) The Respondent No. 11 states that the Applicants have incorrectly stated
that the Respondent No. 11 has carried substantial excavation without
preservation of the top fertile soil. The Respondent No. 11 submits that the
excavated topsoil is duly preserved at site. Furthermore, Respondent No.
11 is in compliance of best standard practices that is called green building
certification governed by IGBC — International Green Building Council.
Hereto are the Photographs of preservation of top fertile soil at the project

site (Annexure I).

4. PP carried out illegal excavation for basement for footing etc. without
obtaining EC, CTE and permission for mining of minor minerals from

the competent authority for large excavation of 137550 sq. mtrs.

a. The Respondent No. 11 states that the said allegation of the Applicants is
vague and unsubstantiated and that nothing in support has been annexed
by the Applicants to their Application and hence denied in toto. The
Additional Collector, Thane, in exercise of powers conferred under Rule
59 (1) of the Maharashtra Minor Mineral Extraction (Development and
Regulation) Rules, 2013 has duly permitted excavation of soil on Survey
Nos. 66, 68 and 69 vide Order dated 30.09.2021 and the same has been
timely extended by Orders dated 24.04.2022 and 24.11.2022. The

15
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Respondent No. 11 states that it is in complete compliance of the terms and
conditions mentioned in the said Orders and has undertaken excavations

only to the extent of the area and details mentioned therein.

5. PP has not obtained permission from airport authority / ministry of
defence (MoD) as the building height is more than 100 mrts. and within

range of airport.

a. The Respondent No. 11 submits that the said allegation is totally unfounded
and baseless and without any substance. It is submitted that Respondent No.
11°s project is not falling within the alleged range of airport, hence even the
MBMC has never imposed such conditions or requirements upon the

Respondent No. 11 while granting the necessary permissions.

In view of the aforesaid facts and circumstances, we state that PP/Respondent No.
11 are not in violation of any environment law as alleged in the Original Application

and hence it is requested to consider this submissions while preparing the report.

For Eversmile Properties Pvt. Lid.

Vinit Barde
Authorised Signatory

16
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CONSU[TANTS Off : 9619905711

E-mail : consultingarchitecl9@gmail.com

Ref. No.: _AR-5% _/f?’ai—:} Date - ,20}& ]%‘2-3

ARFEA CERTIFICATE
To,
The Member Secretary, SEAC -1lI, Maharashtra,
Environment Department,
15" Floor, New Administrative Building,

Mumbai-400032.

Sub- Proposed Residential /Commercial Development On Land Bearing Old
Survey Nos. 233 (Pt.) ,235(Pt.) & 256 (Pt.) (New Survey Nos. 66 (Pt.),68 (Pt.)
&69 (Pt.)) At Village Penkarpada, District :Thane

Ref: 1. EC application no. SIA/MH/MIS/238569/2021
2. CC issued by MBMC in the name of M/s. Eversmile properties pvt. Ltd.

under No G[, 3 : HUIAY/YERIR/AILIN dated. 31/03/2022.

Sir,
With reference to the above it is to state hereby that the ongite construction area for the project
is 16733 sq.m.

The details of construction area as per Proposed EC ,CC & construction done are given in

additional sheet,

Thanking you
Yours faithfully

(CASZ016/80464)

1002, Nakshatra Tower, Behind Balaji Hospital, Golden Nest Circle,
Mira Reoad (East), Dist. Thane - 401 107,

17
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Grauod Shop + 1% 1o 2 Slgh s
pingt 1st above T Tawer - G &£H
Fodiua{py podium 20+ Grownd # 15t Podiun + 2ad Podium + Ist o 3st
Shopping Tower— L flaor
Towrer i IB+wpal Fawer— 1
28+ Groomd Grownd flons 2R+ Ground + Bt Fodium ¢ Tnd Podiume 15t to Ind oot
STP Ares {Padglam ! Tawer 4
stablph] 28 + Cirpanid ¢ 1s0 10 b floor
Fower -1 Fower— K
B Top of 17 4R+ Ground + Est Podigies + 2nd Podiame 15t 10 37 tloar
asusnent 1.,
Toor of Ground
fear.
Thanking you ,
Yours fithfully

{CA/2G 6/80:46:5F

18



1642 c2007 - 1

-lc'-_‘__-_.—_—_-d

WING — A — Construction upto 5* Floor

\

WING — B — Construction upto 2" Floor
g
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WING — C — Construction upto Podium {first level)
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WING — H- Construction upto Ground Level

4
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1/2 82-wp.1352.2014.doc

nsc.
IN THE HIGH COURT OF JUDICATURE AT BOMBAY
ORDINARY ORIGINAL CIVIL JURISDICTION

WRIT PETITION NO.1352 OF 2014

Glomore Constructions and Ors. ... Petitioners
Vs
The Union of India and Ors. ... Respondents

Mr.Arnav N. i/b Wadia Ghandy & Co., for the Petitioners.

Mr.Niranjan Pandit, AGP for Respondent No.2,

CORAM : VM.KANADE &
REVATI MOHITE DERE, 1J.

DATE :18" DECEMBER, 2014

PC.:

1. We are informed that Environment clearance has been granted.
Learned Counsel for the petitioners have placed before us the Minutes
of the meeting of SEIAA held on 28™ and 29" October, 2014, which
shows that Environment clearance has been granied to the petitioners,

The said order has been communicated to the petitioners by a letter

i Uploaded on - 22/12/2014 . Downloaded on - 07/12/2022 16:28:24 :.:
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2/2 82-wp.1352.2014.doc

dated 11™ December, 2014.

2. That being the position, the petition has become infructuous and
is accordingly disposed of reserving the rights of the petitioners to
apply for restoration in the event according to the petitioners counsel

some reliefs still survive in the petition.

REVATI MOHITE DERE, J. V.M.KANADE, J.

:: Uploaded on - 22/12/2014 :zr Downloaded on - 07/12/2022 16:28:24 :::
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(WP L 655 of 2014)

IN THE HIGH COURT OF JUDICATURE AT BOMBAY
ORDINARY ORIGINAL CIVIL JURISDICTION

WRIT PETITION (L) No.655 OF 2014

Glomore Constructions and Ors. ...Petitioners
Vs.
The Union of India and Ors. ...Respondents

whRhkikd

Mr.Virag Tulzapurkar, Senior Counsel with Mr. Rafi Patni with Ms.
Anjali S. Mohan i/b. Wadia Ghandy & Co. for Petitioners
None for Respondents

wkkkkkkk

CORAM : V. M. KANADE &
A.K. MENON, JJ.

DATE : MARCH 24, 2014
P.C.

ik Heard the learned counsel appearing on behalf of the
Petitioners. None appears on behalf of the Respondents, though

they were served. Two affidavit of services are taken on record.

2. The grievance of the Petitioners is that though the Petitioners
propose to construct the buildings, which are less than 20000
sqg.mtrs. and though this Court, in number of cases, has held that
for construction of buildings, which are below 20000 sq.mitrs.,
environmental clearance is not required, even then, Respondents
State have issued a stop work notice, directing the Petitioners to
stop the construction work of the buildings which are in project and
are admittedly below 20000 sq.mirs. it is submitted that the

1/2

2 Downloaded on - 07/12/2022 16:28:32
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(WP L 655 of 2014)

Petitioners have given an undertaking that they shall not carry out
construction work of the buildings beyond 20000 sq.mtrs. It is
submitted that in view of this, the impugned notice which has been
issued by Respondeni No.3 may be stayed.

Sk This Court in several petitions, has already held that
environmental clearance for the purpose of construction of buildings
below 20000 sq. mirs. is not required and the said orders have not
been challenged by the Government in the Apex Court. A
Notification, accordingly, has been issued by the State Government
recently, taking into consideration, the law laid down by this Court. In
spite of that, the impugned notice has been issued by Respondent
No. 2. Prima facie, therefore, case is made out for grant of ad-
interim relief.

4, Ad-interim relief is granted in terms of prayer clauses (j) and
(k). Undertaking given by the Petitioners in Ground (M) is accepted.
The Petitioners, however, shall file a further undertaking that they
shall not carry out any construction beyond 20000 sq.mirs., within
one week. It is clarified that the Petitioners may be permitted to
carry out construction of the free sell component of the buildings in
the said project.

8. Issue notice to Respondent Nos.1 to 7, returnable on
28.4.2014. Humdust permitted.

[A.K. MENON, J.] [V. M. KANADE, J.]

VAISEALT TIKAM

2/2

:: Downloaded on - 07/12/2022 16:28:32 :::
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Government of Maharashira

Tel. Na. 22793132 No. ENV 2013/CR 39%/TC-1
Fax No. 22813947 Environment Department,

Mantralaya, Mumbai - 400 032.
Dated: 21 April, 2015.

CIRCULAR
Sub: Requirement of Environmental Clearance for
building projects modification regarding.

This department, vide circular no. ENV 2013/CR 3% TC-1 dated 17014/2014 had
issued guidelines indicating procedure for consideration of violations of ELA Notification.
Vide this circular it was decided that in view of orders of Hon'ble High Court in the matters
of redevelopment projects wherein rehabilitation of tenants in SRA/Dilapidated/CESS
buildings was involved. constriction of rehab component below 20.000 m2 was notto be
considered as a violation of EIA Notification read with OM of MoEF dated 12/12/2012
and 27/06/2013,

Now, Hon'ble High Court in the matter of Glomore Construction and others Vs,
Union of India (W.P. No. 655 of 2014) vide order dated 24/03/2014 £&18/12/2014 allowed
construction up to 20,000 m2 of free sell component, even in residential and commercial
projects, indicating no violation of EIA Notification of 2006. Further, AGP, High Court,
Originat Side, Mumbai, vide his letier no. NPP/18087 dated 3/12/2014 informed State
Government to take note of High Coust orders and comply them accordingly to aveid
issmance of contempt notice agamst ﬁie officers of Government of Mahdrashtra for
coptinuing 16 disregard the ord: Tigh Con

In viewof the above mﬁ%saf &m’bi& Ehgh Cotirt, Mumbai, proposed construction
projects wherein project proponent has undertaken total construction below 20,000 m2 may
not be considered as a violation of EIA Notification of 2006 (Amended time o time) and
read with OM of MoEF dated 12/12/2012 and 27/06/2013. However, itis o be noted that
by this way indemnity is not given to the construction under taken by project proponent.
If, at the time of appraisal of the project, it is found that the construetion undertaken is not
fulfilling the environmental considerations, project proponent will have to comply with the

m@n of concern conumittes to accommodate environmental concerns. Therefore, itis

sirabla that in such cases all environmental concerns are addressed at the planning stags
mﬂy The State Environmental Appraisal Committees (SEACs) sheuld ensire the
compliance of above order of Hon'ble High Court to avoid contempt of its orders. This is
subject to fazther orders of the Hon'ble High Court.

B (F1).
(Ajqf Mehit)

Principal Seeretary

Yirector (14}, MoEF CC, New Delhi, is kindly requested to convey his say, if any, in the
above said matter within § days. e
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Minutes of 222™ meeting of SEIAA held on 14% & 15% June, 2021

12 | Energyrequirement | During operation phase—
Total Connected Load Total Demand Load
KW KW
. 2545 1339
13 | Energy saving total | Energy saving— 18% '
by solar Total solar saving—5 %
14 I No. of DG sets & | 1x700kVA
capacities
15 | Selid waste | 300 kg/day
generation '
Bio-degradable 120 kg/day
peneration
Non-Biodegradable | 180 kg/day
16 | OWC capacities | OWCI20
Area requited-for machines — 3 sq.m. for each machine
17 | Parking Area— 8§818.75 sq.m.
2 - Wheeler -.
4- Wheeler 144 Nos,
18 | EMP cost | Set up cost— 78 lakhs
O&M ~ 10.9 lakhs/annum .
DMP Capital Cost— 179 Lacs, and O&M — 14.76 Lacs.
19 | Rain water
harvesting
No. of pits & size of | Rain water collection tank — 1 Naos.
pits Size — 45,000 liter.
Details of UG tanks | 2,50,000.00 Lakh
& no. of capacity
20 [ CER CER will be as per OM dated 30.9.2020 U/m FNo — 22 -
65/2017.1A 11 that supersedes earlier OM under even number dated
1% May, 2018.
SEAC Deliberation —

PP submitted that the proposal was appraised in 133rd SEAC-2 meeting wherein commitiee
noticed that PP had already started construction activity on site and had already constructed
around 17,000 plus Sq. Mirs. without obtaining prior EC though the potential construction of
the project is more than 20,000 Sq. Mirs.; thus there being prima facie violation of EIA
notification. Therefore, then SEAC-2 committee had referxed the proposal to SETAA for further
necessary action as it seems to be violation of notification. Thereafter, the proposal was
considered in 203rd SEIAA meeting wherein SEIAA observed that as per Government of
Maharashtra circular dated 21.04.2015, the total constructed area is below 20,000 Sq. Mitrs.;
this dees not come under violation. Hence, SEIA A after deliberation decided to xefer back the
proposal to SEAC-2. Now, as per the directions received from SEIAA, Committee decided to

- appraise the proposal.

wollohon Lo
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Minutes of 222° meeting of SEIAA held on 14% & 15" June, 2021

Item no. 27
Proposal No.:- SIA/MH/MIS/1 34882/2020 Type of Projeet: EC

Subject- Environment Clearance for Eiffel Tower at plot bearing C. §. No.368 of Mazgaon
division at 16,Balwant Singk Dhody Marg, Nesbit Road, Mazgaon Mumbai — 400010
proposed by M/s Empress Developers

Project Details-

PP submitted an application for environmental clearance to redevelopment project Eiffel Tower
comprising of composite building of Wing A - low-rise club house, Wing C - school building

and Wing B- Sale building for commercial and residential purpose having total plot arca of
3186.90 Sq. Mtrs., total Construction area of 28,863.54 8q. Mirs and FSI area of 10,475.04 Sq.
Mirs. PP praposes fo construct composite buildings of maximum height of 157.62 Mtrs. as
mentioned at Sr. No. 5 of consolidated statement.. Committee noticed that total built up area
mentioned in Form-1 is 26,424.36 Sq. Mixs., while total built up arca mentioned in 203rd
SEIAA minutes is 28,863.54 Sq. Mixs.

Representative of PP was present during the meeting along with Env;ronmental
Consultant Mfs. Enviro Analyst & Engineers Pvt. Ltd. The details of project are as mentioned
below:

Sr. | Description Details
No.
1 Plot area 3186.90 Sq.m.
2 FSI 10475.04 Sq.m.
3 | NonESI 18388.40 Sq.m.
4 | Total Built up arca | 28863.54 Sq.m.
5 | Building
configuration Building Name & | Number of floors Height
|| NMumber (mntrs.)
Wing A — Goa Ground + 3 Floors 14.00
Club )
Wing B —Res. Ground + st to 8th 157.62
hldg. Podium Floors + %th to
45th part upper floors
Wing C - School Ground -+ 4 Floors 18.60
6 | Total population 715 nos. )
7 Water requirement | During Dry season— 71 KLD
During Wet season— 67 KLD
8 | Sewage generation | 63 KLD
9 |STP Capacity & |70KLD & MBBR
Technology
10 | STP location Ground
1! | RG area required & | 175.48 sq.m. on mother earth -

provided — mmother | 173.85 sq.m. on 8™ past terrace floor
euarth Total RG — 348,33 sq.m.

Mcm&ﬁc?ﬁa'&a“/ C:;"‘a%n n
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Minutes of 222 meeting of SETAA held on 14% & 15% Jupe, 2021

| SEIAA after deliberation decided to grant Environment Clearance subject to compliance of
following conditions- )

1.
2
3.
4.

5.

6.

PP to provide grass pavers of suitable types & strongth to allow the fire tender
movement. : .

PP to explore the possibility to provide the RG on mother earth

FP to submit revised HRC NOC. EC is resiricted to 142.40 m height.

PP to strictly adhere to all the conditions mentioned in Maharashira (Urban Areas)
Protection and Preservation of Trees Act, 1975 as amended during the validity of
Environment Clearance, !

PP to achieve at least 5% of tofal energy requirement from solar/other rencwable
sourees. . g

PP Shall comply with Standard EC conditions mentioned in the Office Memorandum
issued by MoEF& CC vide FNo.22-34/2018-IA.11 dt.04.01.2019.

‘SEIAA Decision-
SELAA after deliberation decided to grant Environment Clearance.

Membex%@c?eta:_ewf
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Minutes of 222™ meeting of SEIAA held on 14® & 15® June, 2021

PP submitted that they have received Occupancy Certiftcate for School building and Club
house. School building has to handover to MCGM. Now, PP proposes vertical expansion of
Wing-B from existing 33rd floor to 45th floor as residential cum commercial building.

The project proposal was discussed on the basis of presentation made and documents
submitted by the pioponcnt. All issues related to environment, including air, water, land, soil,
ecology and biodiversity and social aspects were discussed. Committee noted that the project
is under 8{a) (B2} category of EIA Notification, 2006. Consolidated statements, synopsis of
compliances, form 1, 1A, presentation & plans submitted are taken on the record.

During discussion following points emerged:

1. PP to submit IOD/TOA/Concession Document/Plan Approval or any other form of
documents as applicable clarifying its conformity with local planning rules and provisions
there under as per the Circular dated 30.01.2014 issued by the Environment Depattment,
Gavt. of Maharashtra,

2. PP to submit Water, HRC, SWD, Sewer NOCs as per latest amended plan.

PP to provide separate entry/exit and environmental facilities to school and other buildings,

. PP to ensure STP to be kept minimum 40% open to sky; otherwise provide appropriate

technology for mechanical ventilation. If not, PP to explore the possibility of redesigning
and relocating STP as its some part/area comes under drive-way. .

5. PP to submit confract/agreement for maintenance of all environmental facilities provided
ineluding STP for 1{} years.

6. PP to provide Two-wheeler parking as per prevailing DCR.

7. PP to adopt water conservation measures by providing Low Flow Devices (LFD) as
plumbing fixtures. L

8. PP io explore minimum 5% energy saving from renewable energy.

9. PP to ensure that at least 25% of four-wheeler parking should be provided with electric

o ow

charging facilities,
10. PP to ensure proper collection, segregation and disposal of personal protective  equipment
used by residents considering the COVID pandemic.

Recommendations of SEAC- .

~ In view of above discussion and subject to compliance of above points, the proposal is
recommended to SEIAA for grant of Environmental Clearance.
Deliberation in SETAA- '
Proposal was recommended in 145th meeting of SEAC-2 for grant of Environment Clearance
subject to conditions mentioned in SEAC MoM.
SETAA asked PP about the status of school building whether it is handed over to MCGM. PP
showed the documents of handing over, SEIAA noted the same.
SEIAA asked PP to ensure that, playground for the school shall not be paved, and not to use

~ for finther development. :

SETAA afier deliberation decided to grant Environment Clearance for- FSI- 10475.04 m2, Non
FSI- 18388.50 m2, Total BUA- 28,863.54 m2 (Plan Approval- EB/3483/E/Af337/2/Amend
dated 03.03.2021).

29



Maharashtra Pollution1&2iol Board A
61fa5d69d42c424a63a1dd83 AN ouy e ~ -

———

MAHARASHTRA POLLUTION CONTROL BOARD

Emmey

Tel: 23010706/24010437 P Kalpataru Paint, Znd and
Fax: 24023516 U Ath floor, Opp. Clne Planet
Websfte: http://mpch.gov.in W . Clnams, Near Slen Circle,
Email: cac-cell@mpeb.gov.in Sion (E), Mumbal-400022
|
infrastructure/RED/ .y ;
Ho:- Formatl.0/CC/UAN No.ODOO117063/CE - 2202000 |50 s i\ﬁ‘!‘wﬂ
To, 5 -
M/s Eversmile Propertiss Put. Ltd., Old QSP
Survey Nos. 233 (Pt.), 235 (Pt.) & 256 §
{G;tj;.%li aga Penkarpada, Mira Road Yim Tty 5 5o ouis
Sub; Grant of Consent ko Establish,

Ref!  Minutes of Consent Appraisal Committee meeting held on 20.12.2021.

Your application NO. MPCB-CONSENT-O000G117063

For: grant of Consent to Establish under Section 25 of the Water [Prevention & Contro] of
Pollution) Act, 1974 & under Section 21 of the Air {Prevention & Cantrol of Poflution) Act,
1981 and Authorization / Renewal ofAuthorization under Rule & of the Hazardous & Other
Wastes (Management & Transboundry Movement) Rules 2016 Is considered and the
consent is hereby granted subject to the following terms and conditions and as detalied in
the schedule LILIII & IV annexed to this order:

1. The Consent to Establish is granted for a period upto cemmissioning of
project or upto 31-12-2026 whichever Is-earlier..

2. The capital investment of the project is Rs.1084.26 Cr. (As per undertaking
submitted by pp). -

3. The Consent to Establish is valid for Residential & Commercial Building
construction project of M/s Eversmile Propertics Pvt, Ltd, at plot bearing OJd
Survey Nos. 233 {Pt.}, 235 (Pt.) & 255 (Pt.) & New Survey Nos, 66 (Pt.), 68
{Pt.) & 69 {P1.), At Village Penkarpada, Mira Road (East), Thane on total plot
area 37,880.24 sq, mtrs. for total construction BUA 3,04,576.76 5q. mitrs, as
pear Environmental Clearance and construction permission issued by Local
Body including utilities and services.

4. Conditions under Water (P&UP), 1974 Act for discl!_arge of effluent:

[ ptio Dispo
0 D 0
1. [Trade effluent Nil NA NA
2, [Domestic 1538  |As per ©0% recycle for secondary purpgses
efffuent Schedule- | lsuch as  tollet flushing, air
. conditioning, cooling tower make
up, firefighting etc. and remaining
hall be utilized on land fo
gardening and/ or connected to
local body sewer line with water
metering system. ;
Eviztulls Propertien i, Ul JCEAIAR No, MPCD-COHEERT-80991 E705 T {6304 202 UEOLAL pew} fiy0is FD2, FELGD Fage 1ai?

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
hitps://blockchain.ecmpcb.in/docs/d1f1b3c9443e05de29a39bc5b498cad8bd54bc24ef40c1 96c3df3a8837§6837
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(o})

5. Cenditions under AirjP& €P} Act, 1981 for air emissions:

S:tack- No. Descnp%@_n oﬂ stack/ ' .
) sgurce

5-1to 5-3 DG Sets (3 x 910 KVA)

Standards to he
achieved
As per Schedule -l

""Number of
. Stack

5. Conditions under Solid Waste Rules, 2018:
5r e ) Quantity &

Type Of Waste Treatment Disposal

No UoM
1t OWC followed by |, ., ..
1_ Bio-degradable wa&te 2616 Kg/Day Composting Used as a manure
will be handed
2 [Hon-Biodegradable waste] 3925 Kp/Day |Segregation over to focal
authority
3 |STP Sludge - 150 Kg/Day _ Drying _ [Used as a manure

7. Conditions under Hazardous & Other Wastes (M & T M) Rules 2016 for
treatment and disposal of hazardous waste:

5r No Category No. Quantity UoM Treatment Disposal

5.1Used or spent oll | 100 |LtriafRecycre

B. This Board reserves the nght to review, amend, suspend, revoke ete, this consent and
the same shall be binding on the industry.

8. This consent should not be construed as exemption from obtaining necessary
NOC/permission from any other Government agencies.

10. PP shall not take effective steps towards consbruction unless Environment Clearance is
obtained,

11, PP shall provide 5TP of adequate capacity to achieve the treated domestic effiuent
standard for the parameter BOO-10 mgﬂi% inchsding disinfection facility.

12. The treated sewage shall be 60% recycled for secondary purpeses such as toilet
flushing, air-conditioning, cooling tower make up, firefighting etc, and remaining shall
be utilized on land for gardening and/ or connected to local body sewer line with water
metering system,

13. PP shall provide organic waste digester along with composting facility/ bio-digester
{hiogas) for the treatment of wet garbage.

14. PP shall make provision of charging ports for electric vehicles at least 30% of total
avallable parking slots.

15. PP shall submit Bank Guarantes of Rs. 25 Lakh towards compliance of Environment
Clearance and Consent to Establish conditions.

16, The project proponent shall lake adequate measures to control dust emission and
noise level during construction phase.

17, This Consent is issued pursuant to the decision of 8th Consent Appraisal Committee
meeting held on 20,12.2021,

For and on beheli of the
Maharashira Pollution Control Board.

C@gﬁ_@@
(Ashok Shingare {43},

Member Secretary

Doy Froprtian o, EESJOEUEN No. MECB-LONSENT-0000117083 (83-91-10047 GLNL:51 [} /M1 ROE FO10G Fsaatd

Kindly verify Maharashtra Pollution Control Board's document on Blockehain by scanning the QR code.
https://blockehain.ecmpcehb.in/docs/d1f1b3c9443e05de28a39bcbb498ea48bd54be24ef40c 96c3df338837§£6837
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Recalved Consent fee of -

_Sr.No ,ﬁmaunrms.) Tmnsar:tion,s‘DR..

2168520.00 [MPCB-DR-6998
Copy to:

Date

~ Transaction Typém

1. Regional Officer, MPCB, Thane and Sub-Regional Officer, MPCB, Thane I}
They are directed to ensure the compifance of the consent conditions.

- Chief Accounts Officer, MPCB,Slan, Mumbal

. CAC-Cell, M.P.C. Board, Slon, Mumbat.

&

S N

Barssia Fropartien Pvi. Lo CHUAN Wo. MICI-CONSEHT-000015 7061 (03.03.2027 SLOLAL po) JOHE POE_POL00 Pase ety

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpehb.in/docs/d1f1b3¢9443e05de29a39bc5b498ea48bd54bc24ef40c 9603df3a88375§§837
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1) Alas per your apphcatmn, you have ;;ruposed €3] prwide Sewage Treatment Plants
{5TPs} of designed capacity 1540 CMP for the treatment of 1538 CMD domestic
effluent.

B The Applicant shali operate the sewage treatment plant {STP) to treat the sewage
50 as to achieve the following standards prescribed by the Board or under EP Act,
1986 gn;i Rules made there under from time to time, whicheveris stringent,

Limiting concentration not to exceed in myg/l,

Sr.N
r.No Parameters except for pH

1 pH ' 5.5-9.0

2 BOD 10

3 copb 50

4 TSS 20

5 NHAN | , 5

5 N-total 10

7 (Fecal Celiform; fess than 100

C] The treated domestic sffluent shall be 60% recycled for secondary purposes such
as toilet flushing, sir-conditioning, cooling towar make up, frefighting etc, and
remaining shall be utilized on land for gardening and/ or connected to local body
sewer [ina with water metering system;,

2} The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for the disposal of sewage or trade effluent 'or in connection with the grant of any
consent cenditions, Thé Applicant shall cbtalii prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or and extension
or additign thereto,

3) The industry shall ensure replacement of pollution control system or its parts after
explry of its expected life as defined by manufacturer so as to ensure the complance
of standards and safety of the operation thereof.

4} The Applicant shall comply with the provisions of the Water (Prevention &
Control of Pollution) Act, 1974 and as amended, and other provislons as
'ﬂt&iaﬂﬂ in the said act.

Water consumption

Purpose for water consumed

guantity (CMD)

1. |industelal Cooling, spraying in miine pits or bailer feed 0.00
2. |Damestic purpose 1733.00
3 Processing whereby water gets poltuteﬁ & pu!iutants .00
" lare easily biodegradabie )
4 Processing whereby water gets polluted & pollutants 0.00
" |ere ot easily bindegraﬁahle and are toxic

5) The Applicant shall provide Specific Water Pollution control system as per the
conditions of EP Act, 1986 and rule made there under from time to time.

BusrEm iy Froperoa s Fet. Ld KRN Ne. BFCECORSERT-0GO11T0E (03033833 G1 0101 pm] APME. POE FOLTR Fags 441 ¥

Kindly verify Maharashtra Pollution Control Board's document on Blockehain by scanning the QR code.
https:/fhlockchain.ecmpch.in/docs/d1f1b3c944 3e05de29a39bc5b498ea48bd54bc24ef40c1 9603df3a8837§56837



Maharashtra Pollution $62ifol Board
61fa5d69d42c424a63a1dd83

SCHEDULE-I

Terms & conditions compliance of Alr Pollution Contro

1} As per your application, you have proposed to provide the Air pollution
control (APC)system and also Proposed to erect following stack [s) and to
observe the following fuel pattern.

Stack Stack Attached BB 1) T e Quantity &
No. To APC System Mtrs. Fuel Um'fr

DG Set {3 x 910 Acoustic
51053 KVA) | Enclosuref Stack

2) The applicant shall operate and maintzin above mentioned air pellution contral
system, so as to achieve the level of polivtants to the follewing standards,

| Total Particular maiter ] Nottoexceed | 150 mgiNm3 |

3} The Applicant shall obtain necessary prior permission for providing additional contral
equipment with necessary specifications and operation thereof or alteration or
replacemenalteration well before its (ife come to an end or erection of new pollution
control equipment.

4) The Board reserves its rights to vary all or any of the condition in the consent, i due to
any technological improvement or otherwise such variation {including the change of
any control equipmant, ather in whole or In part is necessary),

5) Conditions for utilities like Kitchen, Eating Places, Canteens:-

a) The kitchen shali be provided with -exhaust system chimney with oil catcher
connected to chimney through ducting.

b) The tollet shall be provided with exhaust system connected ta chimney through

ducting. 3 -

<} The air conditioner shall be Wiliralion prasf and the noise shall not exceed 68
dB{A). : ity

d} The exhaust hot air from A.C, shall be attached to Chimney at least 5 mitrs. higher

than the nearest tallest building through ducting and shall discharge into open ar
in such a way that no nuisance is caused to neighbars,

SCHEDULE-Ji
Details of Bank Guarantees:

Sr. Consent{C2E/
No. C20/C2R)

Submission
Period

Compliance  Validity

Purpose of BG Period Date

Imposed

Towards
_ compliance of |
' Environment
2500000 Within 15 days| Clearance &
Consent o
Establish
conditions

** The above Bank Guarantee(s) shall ba submitted by the applicant in favour of Reglonal
Officer at the respective Regional Office within 15 days of the date of issue of Consent,
# Existing BG obtalnad for above purpose if any may be extended for peried of
validity as above,

31.12.2026
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BG Forfeiture History
“Amount -
i of BG
- imposed

Amount of Reason of
BG BG
Forfeiture Forfeiture

Consent
(C2E/C20/C2R).

Submission Purpose
Period of BG
NA
BG Return details

Srno.

Amount of BG

5@0. Consent (C2E/C. R) BG imposed Purpose of BG B ot

NA
SCHEDULE-Y
Conditions during construction phase

A lDu;ing construction phase, applicant shall provide temporary sewage and
MSWY treatment and disposal facility for the staff and worker quarters.
During construction phase, the ambient air and noise quality shall be
maintained and should be closely monitored through MoEF approve
laboratory,
Moise should be controfled to ensure that it does not exceaed the
prascribed standards. During night time the noise levels measured at the
boundary of the building shall be restricted to the permissible lavels to|
comply with the prevalent requlatiens,

General Conditions:

1 The applicant shall provide facility for collection of samples of sewage effluents, alr
emissions and hazardous waste to the Board staff at the terminal or designated points and
shall pray to the Board for the services rendered in this behalf,

2 The firm shall strictly comply with the Waker (PECP) Act, 1078, Alr (P&CP) Act,1981 and
Envirenmental Protection Act 1986 and Solid Wiste Management Rele 2016, Noise [Pollution
and Control) Rules, 2000 and E-Waste (Management & Handling Rule 2011,

3 Drainage system shall be provided for collection of sewadge efffuents, Terminal manholes
shall be provided at the end of the collection system with ammangement for measuring the
flow, No sewage shall be admitted In the pipesfsewers downstream of the terminal
manhales. No sewage shall find its way other than in designed and provided collection
system.

4 Vehicles hired for bringing construction material tg the site should be In good condition and
should conform to applicable air and nolse emission standards and should be operated only
during non-peak howrs,

5 Conditions for D.G. Set

a) Nalse from the D.G. Set should be controlled by providing an acoustic enclosure or by
treating the room acoustically.,

b} Industyy should provide acoustic enclosure for control of noise. The acoustic enclosural
acoustic treatment of the room should be designed for minimum 25 dB {A} insertion loss
or far meeting the ambient nolse standards, whichever is en higher side. A suitable
exhaust muffier with insertion loss of 25 dB (A} shall also be provided. The measurement
of insertion loss will be done at different points at 0.5 meters from acoustic
enciosurafroom and then average,

¢} Industry should make etforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures,

Evmrimilie Peigerting P, LOGAEEMAN Ny, MPCE-CONSENT-O00011706) 160 43-3F GLTLAT pi) FANEFOE_FOLTD Page Gt T

i i i ' i ing the QR code.
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d) Installation of DG Set must be strictly in compllance with recommendations of DG Set
manufacturer.

e) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set trom deteriorating with use,

f) D.G. Set shall be operated only in case of power failure,

9} The applicant should not cause any nuisance in the surrounding area due to operation of

h) The appilicant shall comply with the notification of MoEFCC, Indla on Enwvironment
(Protection} second Amendment Rules vide GSR 371(E) dated 17.05.2002 and its
amendments regarding noise limit for generator sets run with diesel,

6  Solid Waste - The applicant shall provide onsite municipal solid waste protessing system &
shafl comply with Solid Waste Management Rule 2016 & E-Waste (M & H) Rule 2011,

7 Affidavit undertaking in raspect of no change in the status of consent conditions and
compliance of the consent conditicns the draft can be downloaded from the official web site
of the MPCB,

B Applicant shall submit officlal e-mail address and any change will be duly informed tp the
MPCH

% The treated sewage shall be disinfected using suitable disinfection method,

10 The firm shall submit to this office, the 30th day of September every year, the environment
staternent report for the fisancial year ending 315t march in the prescribed Form a8 per
the prevision of rule 14 of the Environmental {Protection) Second Amended rule 1592,

11 The applicant shall obtain Consent to Qperate from Maharashtra Pollution Control Board
before commissioning of the project,

For and on behalf of the
Maharashtra Pollution Control Board.,

{Aséz éhiﬂgar.é. !AS i.*"*

Member Secretary

Hvenimlie Proparifes Pet, Dl TR Ho. MPLE-LONSENT-0000 11706 {0388 303 3 Elmgay i} S 208 Foiso it of7
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ANNEGYEE II- (A)

Re: Present Status of M/s. Eversmile Properties Pvt. Ltd. ,Srishti Namah Project,
Penkarpada,Mira Road East

municipal department <tp@mbmc.gov.in>
Fri 20/01/2023 16:43
To: SRO Thane 2 <srothane2@mpcb.gov.in>

0 1 attachments (261 KB)
QIaT $.1072022 S.NO.231-1.pdf;

HeX FehON FATRTTAT TAHTITET U 3TgdTel AUTE ISfaudre A 3Tg.

On Fri, Jan 20, 2023 at 12:00 PM SRO Thane 2 <srothane2@mjpcb.gov.in> wrote:
Sir,
In respect to order passed by Hon'ble NGT dtd. 29/11/2022 in the matter Mr. Irba Konapure O.A.
No. 107/2022, You are requested to submit the present status of M/s. Eversmile Properties Pvt.
Ltd. "Srishti Namah" Project, S.No. 233 (pt),235 (pt) & 256 (pt) at Village Penkarpada, Mira Road
(E),Dist-Thane.

1. Total construction work done at site a) FSI Area b) Non FSI Area:
2. Total numbers of floors constructed :

Pls submit the above information at the earliest.

Regards,

Satish Padwal,
Sub-Regional Officer Thane-II
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ANNEXURE II- (B)
fART sgex AgTeIRaTferET
STIRITAT faaTaT
T RaFeig s9e, IRA.F. Fpaear dwsEn, Farfsar, RRE (7)

/I feeqofy /1

oy - T séex AgIRUIfoT aTaTciiel AlS-UureRdier, @.%. 63(231), 65(232),
66(233), 67(234), 68(235), 64/2(240/2), 39(207), 49(217), 50(218),
51(219), 52(220), 60/1, 2(228/1,2), 61(229), 62/1,2(230/1,2), 4(175),
79(187), 71(226), 74(238), 76(239), 77(244), 78(255), 69(256), 70(257),
75(258) AT THIA SIEICHT “Go&l Igdbelalicliel, FEAAd FHARA FhR “H”
J I, P g T’ AMOT Fad gFE AT SHARCARAGT UDCPR
fAzATael e RANTAR feelel ARy Fl T ST Wl Sra.

Tea - 1) T g darg, IRaA fwer wWsfis, qur aiReder amar %.107/2022

wz
2) TRT $78er ABIRUIfoIh U sh. FIUT/aR/13455/2022-23 f&.07/12/2022
3) s A, TegTARS Tadla I 7€.16/12/2022 sy 9.
4) AT YT . AR/ AATH-1422/4.57.1902/A13-28 7¢.19/01/2023.

fasgrehIcT geReolt AT TsE gl dare, afRue faumT @sfis, qor ares ardr A

AT ASUTST HlATQY faeg Ffdaicy R THR g 3 10 IWATOT grar %.107/2022 WZ 3ead

rar rEge el AR,

TeX gIEe Gredld [T #3eX AGEHRUIGll I T ddlelh, 9RIdaT, FRT

HISCY HEIRAGHT § 3fhA Ffdardr .08 @ 09 3Med. T AEATT FAIRTdh o &

gfaardr .07 3med.

aTEel SredTear 3eqNanet &.23/01/2023 A Hehradr 10.30 aToTel 3ffeteige fegsiai

MEUEETd IF A T gld ofare, aiaw femr @sfs, qor aeemsa f3.01/12/2022 sk

AT oI ey 97 18.05/12/2022 Uit AgPRUITIRE 9T STl 3778,

o AU #de AgIRwIferE el RIS () Jder Al-quretarer, .. 63(231), 65(232),
66(233), 67(234), 68(235), 64/2(240/2), 39(207), 49(217), 50(218), 51(219), 52(220),
60/1, 2(228/1,2), 61(229), 62/1,2(230/1,2), 4(175), 79(187), 71(226), 74(238), 76(239),
77(244), 78(255), 69(256), 70(257), 75(258) AT UK S fIeIHE ‘G IgHHe
HEAcaTd 3G TeX IGHFAE ceehlicled THATARAT HIGTNIGA A HAY o STerehis
QAT Yo 31Te.
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FEX ST AT [Segifgsrl, oo Jrdedser 6.28/02/1985, 16.20/03/1985 g 1&.02/07/1985
3ead HpNH Rl gred 317e.

T 1997 ATl AT WS AGIRUIToIohaIdT AT AMHATHTGT FTadT AT Astal I fasma
SWIFT  IEHGAT  YWihalTH  dcohlfeled  AHAIGART  Flellgell,  dehlelled  FAIRARYE
JIRTH GRATTeN, SAlcdrar Gr@d, Heaer gr@er 3. fafay qasear Suara 3mear ed. e
ST fenreen &, TegREAS e raéier ur.fel. g 3Mme.

HeX TRETeTe T - IIA Al TH. 66(233)., 68(235)F., T 69(256) AT SN
37880.43 @A, AT AlhddT SN faehrEeh H. UeglEASe Wiuclsl Uil a anediaere .
feer 3= #edece THW TRSsA &.05/03/2021 T f2.08/03/2021 Asii=war o=
HSIS HEIRUIIhel A UF 3. HAUI/A/3904/2020-21 f&.10/03/2021 3wy AN
JHR F o 3, Fod g39 d MLCP (dqEeIded) SARCIRIT ST 819 68216.90 Tt
FAAT SHARAAT FANeATIAT FHY HNHE STHH AT JUAT Tl 1.

AEATT TAROT fAHEMRSIT el 2011 ForedT Uig AELg@R HsW FeledT CRZ
APRITAR  JEAE@lelel ST d.56.68(235)4. d 69(256)%., @ mem simerer: CRZ-Il A
ST 8d 3T FeX STEfd ST AWl Fefad fasrasel MCZMA a1 Siferehomehatel
97 %. CRZ-2018/CR-273/TC-4 1.07/06/2019 3fead ATGIehd GI&e YEAGATT HIGI Shell
37Tg. HeX AGLehd SMECATER CRZ-Il HEY Sierehrd dorg HeJAdT feearh feger I

IR X IR T Adhras I Afded TeanR AFIAT A, a9 Fedece I e
16/07/2021 & f&.24/08/2021 US=dT FEAETAT NI HEAIRUTlhel  cTEH T 5.
HAGN/7R/1599/2021-22 &.26/08/2021 3eadd SARA TR “F”, “& (2 d@Ac + Reoe + 2
qr¢ qfsTe + 1), SARA YR “B” (2 S¥HT + Ui¢ Reee + 2 9IE#H), AR YR ‘S (2
JaHC + Reee + 2 9€ 98A), “TT” (2 sEHC + e + 1 UiC WE™A) d “3¥, ‘a7
(f3T®H) FAar diehE &7 4602.41 @haAl (Gross built up & 19365.32 =l#r) gurlia
AR HHE FUNIT SIUhH WA GUAT el 3E. HeX WRaAENHR  Irgdrer
f&.10/03/2021 (SN SierRA G TE HIOIT Aol 37Te.

AR 3WFd AEId Fafdd [aead @ FeaRR AfFIar I . 25/03/2022 T T
30/03/2022 AS=AT JEAATAT AWM M AIAIRTeIhd T 5. HAUI//4622/2021-22
f&.31/03/2022 3=ad ARG YR ‘A, ‘@ (2 sFHc + Feee + 2 & NZIA + 5 Asa),
SART YR ‘O (2 S@Hc + Reee /| FARMIST + 1 9 IE¥HT / HARI3E), SART THR
T (2 98HC + Reed ) I AR YR ‘I, “d g THED 817 SANSUIRT GSH AT 314
THUT SiehAE &F 8391.05 @A (Gross built up &F 19973.84 =tAN) Har Fula
STUHTH AT SUATT 3Tl T8,
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A.H. SART YR 2.31/03/2022 Jiar JUHH &7 | FeIRAAT IR
HNFEAR FTer (ata) STereRre
“” 2 9@dAc + feee + 2 Ul 3928.84 2 SgHc + e +
qf33rT + 5 2 Ui QifS3rH + 4
“r 2 9@dAc + feee + 2 Ul 3617.15 2 Sgdc + o +
qf33rT + 5 2 gi¢ NS + 1
“ofr 2 J9¥c + o /| HARMDT + 780.25 2 J9¥c + o /
qie MERIH / FATNH FATANST + 1 UIe
MERTH / FATAHA
“ug” 2 SgHc + Reoe 34.81 2 sgHc + fTeoe
5531-11, uahl-ﬂ a- W m —— Hiﬂa aiaa;lﬂ
& SISUIRT 9IfS3rH eI e’ g
qTaT FOIT 3Telel ATar.

Fex S CRZ-Il a7 SR aTeiia ST Geafeudld Aldad 3.

YT SISl 3TETcdTcTel SSTEed HglRUihd 3¢ d Jehy ol fasmmel g
%. HHQT/G(ZQT/@W'S'/707/2021-22 ¢.06/01/2022 31dd AGIhd @l feelell 3. Tl
ATEehel STECATAR FEAETNS ST [aegaAe SATsl T&ar 197 ATgAToY 3.

HeX SNl OEAIidd $ARCIEET  HoX  AHRIER  THoT  Gross  built up Area
3,23,656.184l.#Y. 3T T TN AMEATT GATEROT [aHmThslel TeT T Hodiched HIAA-2
(SEIAA-Il) 4.30/06/2022 & f&.01/07/2022 st gmerear dafar sfagedidie[aR  @e
EESSICIRERIC IS | ijqichd afAdT-2 (State Envirement Impact Assessment Authority - 11)
Iidiehgel TR0 fAHTRMeRsSTel ATglehd Grel SO fABRE 0T 3ol TS

STRIFd TN AT RA ofdle, Irdehsiel Gael Gredred (erdr s. 107/2022) 3See a1
FRTAHATGT FOd fahras a HedlR AHIAAT T4 18.07/12/2022 Asiedr qolead Gelrdm
frarer 3ar Tefa faemes 76.16/12/2022 JSiwar 99wad 3cck foo 3. IR
3cAUTHR 3T SIEId TSE g ofdle;, Jrishsiel Sr@ell &rar $.107/2022 AR ATHATY
SEIAA, MPCB @ MCZMA a1 JIfeiehulehslel Feedrd Baeedy affich adel 3 deI
AN 3WIeFd Jood 30 Gadid 3gara AleX FOEEd T gdd daee fager feer
3. dUT 3WIFd YR [arrie H. TegkTART Tiaeisr T, for, & TS glid Jaees
g STl TSIl FIEAHOT FUR T ATAR oIdahid HETIRUIrhd  dIRITIR
378aTdT e FIUTR TSI TAhEP s 16.16/12/2022 J<i<dT 991d Feddel 318,
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o T YUNd fAT s AgerRufada Hafod Reraera 6.10/03/2021, 1.26/08/2021 @
f&.31/03/2022 ST el aitee Waee & UDCPR fas@e! F8R d9d 310G e
ges a9 fAduear AT R, 99 fSoel SiUdA Waenei §F MCZMA - wrfreior
s 1€.07/06/2019 N7 ATEIHd @A 5T ATEAT gRYFeH ST ENV-
2013/CR39/TC-1 & 21/04/2015 @R Gross built up Area 20,000 =t#l. =ar #eT
SUGTT 3ol 37TR.

o X YON Hftd el FeRPUAT Hol AFRIGGEN ardld sieeha fhar Sieremd
RaTetel A 3T Ieaws hedrd fgeT AT e

o TR YHON HEHT 9T H.4 Iead AW AT TET gld odiarge IR T fasmmmear
gl AT I AUYTT G hdel IEd ARTAT HdIAUATHIET [FRT HSEY HETIRUIolohd
fader fger 3mea.
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(/ o ?  ANNEXURE Il
Jef 1
Consulrants

Ref. No.: _AR-5% _/QJOQ_B

ARFEA CERTIFICATE
To,
The Member Secretary, SEAC -1lI, Maharashtra,
Environment Department,
15" Floor, New Administrative Building,
Mumbai-400032.

BASAVARAJ S. GADEKAR
BE (Civil)

VIJAYALAXMI B. GADEKAR
DArch.

Consulting Civil Engineers

& Asst. Architects

Mob : 9820195711
Qff : 9619805711
E-mail : consultingarchitecl9@gmail.com

Date : 201 |2023

Sub- Proposed Residential /Commercial Development On Land Bearing Old

Ref: 1. EC application no. SIA/MH/MIS/238569/2021
2. CC issued by MBMC in the name of M/s. Eversmile properties pvt. Ltd.
under No TT, % : HIUIAR/YRIR/R0IL-IN dated. 31/03/2022.

Survey Nos. 233 (Pt.) ,235(Pt.) & 256 (Pt.) (New Survey Nos. 66 (Pt.),68 (Pt.)
&69 (Pt.)) At Village Penkarpada, District :Thane

Sir,
= With reference to the above it is to state hereby that the ongite construction area for the project
T is 16733 sq.m.
;’ The details of construction area as per Proposed EC ,CC & construction done are given in
Fq

additional sheet,

kingjinformation froantkiesOffice of Town Planning Dept of MBMC
( Yours faithfully

(CASZ016/80464)

1002, Nakshatra Tower, Behind Balaji Hospital, Golden Nest Circle,
Mira Reoad (East), Dist. Thane - 401 107,

57


simba
Typewriter
ANNEXURE III


1651

Area as per Approved EC Arga ag per Approved CC Constructed on site
Proposed area
* - E) V. o
ABREEEIER B EE N T ANCEE
Sle| ZFE "Bl 2|"EEEl E3gs| 3Z|:E fg sl 25 E
s| € 18| gl of €8 afg EE|FE| 3| ig 5% il 3 o
il B g ! 3 L g8l n g | &FF S 7
g % & = % & [ o a 3 o % & 5 @
N B g 1 = R & 3 3 s B 2 E & g
. =] = =3 = 3 173
o] ¥ B 8 I e - » 2 & g g
A st3|al g3 ® | 8 & . g
= = ol &
i, N | NI ] ONIL rewer- A B) HG) | 11382, [19973] Tewer—A | 6363 | 1017005 167335y Tawer - A B &L 185, M0 I3H3RL 33658,
2B+ Growmd | 0F) H 29 128+ Growd v} osq m ™ 28+ Ground + st Podivm + Znd Fediuee- st o 33th ooy 99 1% 18
F bst sg.m | sgem {sgm | i Podium Torwer —C spm | s | osgam
Podliumiply {py 2nd 28 + Ground/Shoppings 1 PodiumSbopping + 2ml
#2044 Podiumiptit st Pestium + b5t 1o 3344 tloar
bodimsipy + 1 L 2 Stab above Tower— D
o ¥ flear 204 Padiun 38 + GroundrShopping + 131 PodivmyShopping + Ind
Fower—RB Podigm + 15t @ J3h floar
Tower—C 23 ¢ Geosnd = Fower — E&F
I+ 158 Podhunsips) 3B+ Grmisd + 151 Polfsn + 2nad Podlam + Tt 3ist
Grauod Shop + 1% 1o 2 Slgh s
pingt 1st above T Tawer - G &£H
Fodiua{py podium 20+ Grownd # 15t Podiun + 2ad Podium + Ist o 3st
Shopping Tower— L flaor
Towrer i IB+wpal Fawer— 1
28+ Groomd Grownd flons 2R+ Ground + Bt Fodium ¢ Tnd Podiume 15t to Ind oot
STP Ares {Padglam ! Tawer 4
stablph] 28 + Cirpanid ¢ 1s0 10 b floor
Fower -1 Fower— K
B Top of 17 4R+ Ground + Est Podigies + 2nd Podiame 15t 10 37 tloar
asusnent 1.,
Toor of Ground
fear.
Thanking you ,
Yours fithfully

{CA/2G 6/80:46:5F
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AB5RURE IV
MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 24010706/24010437 Kalpataru Point, 2nd and
Fax: 24023516 ... S 4th floor, Opp. Cine Planet
Website: http://mpch.gov.in w«'«%{ﬁ Cinema, Near Sion Circle,
Email: cac-cell@mpcb.gov.in “ Sion (E), Mumbai-400022
Infrastructure/RED/ ) 20272
No:- Format1.0/CC/UAN No.0000117063/CE - 2202000 |50 Date: <2- \02‘
To' i o T
M/s Eversmile Properties Pvt. Ltd., Old : Q?
Survey Nos. 233 (Pt.), 235 (Pt.) & 256
(Pt.), New Survey Nos. 66 (Pt.), 68 (Pt.) & el
?Ega(s:;}'rﬁ; :‘i‘_llage Penkarpada, Mira Road Yourée‘;;;g‘"&muw

Sub: Grant of Consent to Establish.

Ref: Minutes of Consent Appraisal Committee meeting held on 20.12.2021.

Your application NO. MPCB-CONSENT-0000117063

For: grant of Consent to Establish under Section 25 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act,
1981 and Authorization / Renewal ofAuthorization under Rule 6 of the Hazardous & Other
Wastes (Management & Transboundry Movement) Rules 2016 is considered and the
consent is hereby granted subject to the following terms and conditions and as detailed in
the schedule L1111 & IV annexed to this order:

1. The Consent to Establish is granted for a period upto commissioning of
project or upto 31-12-2026 whichever is earlier..

2. The capital investment of the project is Rs.1084.26 Cr. (As per undertaking
submitted by pp). o

3. The Consent to Establish is valid for Residential & Commercial Building
construction project of M/s Eversmile Properties Pvt. Ltd. at plot bearing Old
Survey Nos. 233 (Pt.), 235 (Pt.) & 256 (Pt.) & New Survey Nos. 66 (Pt.), 68
(Pt.) & 69 (Pt.), At Village Penkarpada, Mira Road (East), Thane on total plot
area 37,880.24 sq. mtrs. for total construction BUA 3,04,576.76 sq. mtrs. as
per Environmental Clearance and construction permission issued by Local
Body including utilities and services.

4. Conditions under Water (P&CP), 1974 Act for discharge of effluent:

20 v Uard

e RLIC » R0Sd
() » 0
1. [Trade effluent Nil NA NA
2. ([Domestic 1538 As per 60% recycle for secondary purposes
effluent Schedule -1 |such as toilet flushing, air-

conditioning, cooling tower make
up, firefighting etc. and remaining
shall be utilized on land for
gardening and/ or connected to
local body sewer line with water
metering system.

Eversmile Properties Pvt. Ltd./CE/UAN No. MPCB-CONSENT-0000117063 (03-01-2022 01:01:41 pm) /QMS.PO6_F01/00 Page 1 of 7
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10.

11.

12.

13.

14,

15,

16.

17.

Conditions under Air (P& CP) Act, 1981 for air emissions:

Ceack N | Description of stack umberof  Standards to be’
grRchdNon e linee ' achieved '
5-1to S-3 |DG Sets (3 x 910 KVA) 3 As per Schedule -Il
Conditions under Solid Waste Rules, 2016:

Sr

' Quantity &

UoM Treatment ' Disposal

‘Typé Of Waste -

No

1 |Bio-degradable waste 2616 Kg/Day gowrr(\:p?s!!cci)r:\;Ed by Used as a manure
_ will be handed
2 |Non-Biodegradable waste| 3925 Kg/Day |Segregation over to local
authority
3 |STP Sludge 150 Kg/Day |Drying Used as a manure

Conditions under Hazardous & Other Wastes (M & T M) Rules 2016 for
treatment and disposal of hazardous waste:

SrNo  Category No. Quantity UoM Treatment
Ltr/A[Recycle

_ Disposal
Sale to Auth. Party/
Recycler

This Board reserves the right to review, amend, suspend, revoke etc. this consent and
the same shall be binding on the industry.

This consent should not be construed as exemption from obtaining necessary
NOC/permission from any other Government agencies.

PP shall not take effective steps towards construction unless Environment Clearance is
obtained.

PP shall provide STP of adequate capacity to achieve the treated domestic effluent

standard for the parameter 30D-10 mg/lit including disinfection facility.

The treated sewage shall be 60% recycled for secondary purposes such as toilet
flushing, air-conditioning, cooling tower make up, firefighting etc. and remaining shall
be utilized on land for gardening and/ or connected to local body sewer line with water
metering system.

PP shall provide organic waste digester along with composting facility/ bio-digester
(biogas) for the treatment of wet garbage.

PP shall make provision of charging ports for electric vehicles at least 30% of total
available parking slots.

PP shall submit Bank Guarantee of Rs. 25 Lakh towards compliance of Environment
Clearance and Consent to Establish conditions.

The project proponent shall take adequate measures to control dust emission and
noise level during construction phase.

This Consent is issued pursuant to the decision of 8th Consent Appraisal Committee
meeting held on 20.12.2021.

5.1 Used or spent oil

For and on behalf of the
Maharashtra Pollution Control Board.

( ( % A o0,
(Ashok Shingare 1AS),

Member Secretary

cversmile Properties Pvt. Ltd./CE/UAN No. MPCB-CONSENT-0000117063 (03-01-2022 01:01:41 pm) /QMS.PO6_F01/00 Pﬁoz of 7
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Received Consent fee of -

Sr.No Amount(Rs.) Transaction/DR.No.
2168520.00 [MPCB-DR-6998

18/07/2021|RTGS

Transaction Type

Copy to:

1. Regional Officer, MPCB, Thane and Sub-Regional Officer, MPCB, Thane II

- They are directed to ensure the compliance of the consent conditions.
2. Chief Accounts Officer, MPCB,Sion, Mumbai

3. CAC-Cell, M.P.C. Board, Sion, Mumbai.

Eversmile Properties Pvt, Ltd./CE/UAN No. MPCB-CONSENT-0000117063 (03-01-2022 01:01:41 pm) /QMS.PO6_F01/00

Page 3 of 7
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1)

2)

3)

4)

5)

SCHEDULE-I
Terms & conditions for compliance of Water Pollution Control:

A] As per your application, you have proposed to provide Sewage Treatment Plants

(STPs) of designed capacity 1540 CMD for the treatment of 1538 CMD domestic
effluent.

B] The Applicant shall operate the sewage treatment plant (STP) to treat the sewage
so as to achieve the following standards prescribed by the Board or under EP Act,
1986 and Rules made there under from time to time, whichever is stringent.

] CO s atio 0 0 € ped 0
0 Paramete

1 pH 5.5-9.0

2 BOD 10

3 COD 50

4 TSS 20

5 NH4 N 5

6 N-total 10

7 |Fecal Coliform less than 100

C] The treated domestic effluent shall be 60% recycled for secondary purposes such
as toilet flushing, air-conditioning, cooling tower make up, firefighting etc. and
remaining shall be utilized on land for gardening and/ or connected to local body
sewer line with water metering system.

The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions. The Applicant shall obtam prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or and extension
or addition thereto.

The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

The Applicant shall comply with the provisions of the Water (Prevention &
Control of Pollution) Act,1974 and as amended, and other provisions as
contained in the said act

Water consumption

Purpuse for water consumed quantity (CMD)

1. |Industrial Coollng, spraying in mine pits or boiler feed 0.00
2. |Domestic purpose 1733.00
3 Processing whereby water gets polluted & pollutants 0.00

" lare easily biodegradable )
4 Processing whereby water gets polluted & pollutants 0.00

are not easily biodegradable and are toxic

The Applicant shall provide Specific Water Pollution control system as per the
conditions of EP Act, 1986 and rule made there under from time to time.

Eversmile Properties Pvt. Ltd./CE/UAN No. MPCB-CONSENT-0000117063 (03-01-2022 01:01:41 pm) /QMS.PO6_F01/00 Pﬁ24 of 7
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SCHEDULE-II

Terms & conditions for compliance of Air Pollution Control:

1) As per your application, you have proposed to provide the Air pollution
control (APC)system and also proposed to erect following stack (s) and to
observe the following fuel pattern-

Stack Stack Attached Height in Type of Quantity &
No. To ARC System Mtrs. Fuel  UoM

DG Set (3 x 910
KVA) 660 Kg/Hr

2) The applicant shall operate and maintain above mentioned air pollution control
system, so as to achieve the level of pollutants to the following standards.

B Total Particular matter | Not to exceed | 150 mg/Nm3 |

3) The Applicant shall obtain necessary prior permission for providing additional control
equipment with necessary specifications and operation thereof or alteration or
replacemenalteration well before its life come to an end or erection of new pollution
control equipment.

4) The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).

5) Conditions for utilities like Kitchen, Eating Places, Canteens:-

Acoustic
Enclosure/ Stack

a) The kitchen shall be provided with exhaust system chimney with oil catcher
connected to chimney through ducting.

b) The toilet shall be provided with exhaust system connected to chimney through
ducting. :

c) The air conditioner shall be vibration proof and the noise shall not exceed 68

d) The exhaust hot air from A.C. shall be attached to Chimney at least 5 mtrs. higher

than the nearest tallest building through ducting and shall discharge into open air
in such a way that no nuisance is caused to neighbors.

SCHEDULE-III
Details of Bank Guarantees:

Amt of wiiy j P
Sr. Consent(C2E/ BG Submission Purpose of BG Compliance Validity

No. C20/C2R) Period Date

Towards
compliance of
Environment
1 C2E 2500000 | Within 15 days| Clearance & 31.12.2026 [30.04.2027
Consent to
Establish
conditions

** The above Bank Guarantee(s) shall be submitted by the applicant in favour of Regional
Officer at the respective Regional Office within 15 days of the date of issue of Consent.
# Existing BG obtained for above purpose if any may be extended for period of
validity as above.

Eversmile Properties Pvt. Ltd./CE/UAN No. MPCB-CONSENT-0000117063 (03-01-2022 01:01:41 pm) /QMS.PO6_F01/00 Page 5 of 7
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BG Forfeiture History

Consent jAmotnt:,

a1 Amount of Reason of
Submission Purpose BG BG

Period of BG

NA
BG Return details

f BG

| fCZE/CZO/CZR._ “imposed

Forfeiture Forfeiture

Amount of BG

Returned

NA
SCHEDULE-IV
Conditions during construction phase

During construction phase, applicant shall provide temporary sewage and
MSW treatment and disposal facility for the staff and worker quarters.
During construction phase, the ambient air and noise quality shall be
B |maintained and should be closely monitored through MoEF approved
laboratory.

Noise should be controlled to ensure that it does not exceed the
prescribed standards. During night time the noise levels measured at the
boundary of the building shall be restricted to the permissible levels to
comply with the prevalent regulations.

A

General Conditions:

1 The applicant shall provide facility for collection of samples of sewage effluents, air
emissions and hazardous waste to the Board staff at the terminal or designated points and
shall pay to the Board for the services rendered in this behalf.

2 The firm shall strictly comply with the__Watér- '(ﬁ'&CP) Act, 1974, Air (P&CP) Act,1981 and
Environmental Protection Act 1986 and Solid Waste Management Rule 2016, Noise (Pollution
and Control) Rules, 2000 and E-Waste (Management & Handling Rule 2011.

3 Drainage system shall be provided for collection of sewage effluents. Terminal manholes
shall be provided at the end of the collection system with arrangement for measuring the
flow. No sewage shall be admitted in the pipes/sewers downstream of the terminal
manholes. No sewage shall find its way other than in designed and provided collection
system.

4 Vehicles hired for bringing construction material to the site should be in good condition and
should conform to applicable air and noise emission standards and should be operated only
during non-peak hours.

5  Conditions for D.G. Set
a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by

treating the room acoustically,

b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the arbient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of insertion loss will be done at different points at 0.5 meters from acoustic
enclosure/room and then average.

¢) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

Eversmile Properties Pvt. Ltd./CE/UAN No. MPCB-CONSENT-0000117063 (03-01-2022 01:01:41 pm) /QMS.PO6_F01/00 Paé% of 7



1658

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer,

e) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use. ‘

f) D.G. Set shall be operated only in case of power failure.

g) The applicant should not cause any nuisance in the surrounding area due to operation of
D.G. Set.

h) The applicant shall comply with the notification of MoEFCC, India on Environment
(Protection) second Amendment Rules vide GSR 371(E) dated 17.05.2002 and its
amendments regarding noise limit for generator sets run with diesel,

6  Solid Waste - The applicant shall provide onsite municipal solid waste processing system &
shall comply with Solid Waste Management Rule 2016 & E-Waste (M & H) Rule 2011,

7 Affidavit undertaking in respect of no change in the status of consent conditions and
compliance of the consent conditions the draft can be downloaded from the official web site
of the MPCB.

8  Applicant shall submit official e-mail address and any change will be duly informed to the
MPCB.

9  The treated sewage shall be disinfected using suitable disinfection method.

10 The firm shall submit to this office, the 30th day of September every year, the environment
statement report for the financial year ending 31st march in the prescribed Form-V as per
the provision of rule 14 of the Environmental (Protection) Second Amended rule 1992,

11 The applicant shall obtain Consent to Operate from Maharashtra Pollution Control Board

before commissioning of the project.

For and on behalf of the
Maharashtra Pollution Control Board.

(As%oE Shinggr:\lA/s\f"

Member Secretary

Eversmile Properties Pvt. Ltd./CE/UAN No. MPCB-CONSENT-0000117063 (03-01-2022 01:01:41 pm) /QMS.PO6_F01/00
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MAHARASHTRA POLLUTION CONTROL BOARD

T Sub Regional Office, Thane-lI
—_— Office Complex Bldg.,
ol 5" Floor, Wagle Estate,
Tel No. 25829582 . Near Mulund Check Naka,

Thane — 400604
Email - srothane2@mpcb.gov.in

VISIT REPORT

1. Name & Address of the Industry :M/s. Exversmile PropPe~ites P\!S_‘_' Lach,
SuvVeq Noe, 233 (Ft)y, &3 ey
& C}——EECP——\T)MCQ SuwNey ™G
GElP), €8lrr L 63 (P—fr.) TAY
NN Ferkavimada, TAa Read

2. Date of Visit — (B==1) , " THeane

52’01,:,‘\9_@‘2.7_; .

3. Industry Representative

4. Consent Status fe 4o B A simed an oxloe|res]
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LEGEND

[ ] SURVEY NO. BOUNDARY PROPOSED DEVELOPMENT ON PLOT BEARING
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MAHARASHTRA COASTAL ZONE MANAGEMENT AUTHORITY

Tel. No. : 22029388 No.CRZ-2018/CR-273/TC-4
E-mail : dirl.mev-mh@nic.in Office of the -
Website: https://mczma.gov.in/ Maharashtra Coastal Zone Management Authority,

Environment Department, 15" floor,

New Administrative Building, Mantralaya,
Mumbai- 400 032.

Date: 07" June 2019

\/&S. Eversmile Properties Pvt. Ltd,

75, Old Block Factory, Sector-1,
Shrishti Housing Complex,
Penkar pada, Mira Road (East),
Thane - 401 104

Subject: Proposed development of residential building known as Srishti Sector II -
A plot bearing S. No. 235(pt) & 256 (pt) (New S. No 68 (pt) & 69 (pt),
village Penkarpada, Mira Road (E), Dist. Thane by M/s Eversmile
Properties Pvt. Ltd.

The proposal of development of residential building known as Srishti Sector II — A plot
bearing S. No. 235(pt) & 256 (pt) (New S. No. 68 (pt) & 69 (pt), village Penkarpada, Mira Road
(E), Dist. Thane by M/s Eversmile Properties Pvt. Ltd. was deliberated i in the 132™ meeting of
Mabharashtra Coastal Zone Management Authority (MCZMA) held on 24" April, 2019.

23 The Authority noted that, the Mira Bhayandar Municipal Corporation vide letter dated
03.09.2018 (received on 14.09.2018) forwarded the proposal for development of residential
building known as Srishti Sector II — A plot bearing S. No. 235(pt) & 256 (pt) (New S. No. 68
(pt) & 69 (pt), village Penkarpada, Mira Road (E), Dist. Thane. The proposal is for construction
of residential building with shop line consist of 2 basement for parking + ground floor for shops,
parking + 1* to 20" Upper floor for residential purpose. The plot is vacant. Total area of plot:
4,730.48sqm, Built up area: 8,016.90sqm and Total Construction area: 16,522.87sqm

3. The PP presented that the plot under reference falls partially in CRZ II and partially in
Non CRZ area and it is situated on the landward side of existing DP road prior to 1991. As per
the Development Plan of MBMC, the site falls in residential zone. The PP has submitted the
CRZ map in 1:4000 scale as per which, the plot under reference is partly in CRZ area and partly
situated in Non CRZ area. The PP presented that FSI has been computed based on the FSI
potential of the part of the plot in CRZ, as per DCR existing as on 19.2.1991. Current town &
country planning regulations were considered for the FSI potential of the part of the plot which is
Non CRZ. The Authority noted that the construction of the building is permissible in CRZ II
areas and on landward side of the existing road or existing authorized structure subject to DCR
existing as on 19.2.1991, in accordance with para 8.II. CRZ II of the CRZ Notification, 2011.

4, The Authority after discussion decided to recommend the proposal to concerned planning
Authority from CRZ point of view under CRZ Notification, 2011 subject to compliance of

following conditions:

Specific conditions:
i.  The proposed reconstruction should be carried out strictly as per the provisions of CRZ

Notification, 2011 (as amended from time to time) and guidelines/ clarifications given by

MoEF from time to time.
1
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Buildings permitted on the landward side of the existing and proposed roads or existing
authorized structures shall be subject to the existing local town and country planning
regulations including the ‘existing’ norms of Floor Space Index or Floor Area Ratio:
Provided that no permission for construction of buildings shall be given on landward side
of any new roads which are constructed on the seaward side of an existing road.

The concerned planning Authority should strictly ensure that the FSI of CRZ II portion of
the plot should be restricted to permissible FSI as per DCR existing as on 19.2.1991.

All other required permission from different statutory authorities should be obtained prior
to commencement of work.

al Conditions:

The MCZMA reserves the right to revoke this recommendation, if the conditions
stipulated are not complied with to the satisfaction of the MCZMA or Environment
Department.

The MCZMA or any other competent authority, may stipulate any additional conditions
subsequently, if deemed necessary, for environmental protection, which shall be
complied with.

A copy of the recommendation letter shall be marked to the concerned local body/ local
NGO, if any, from whom any suggestion/ representation has been received while
processing the proposal.

The environmental safeguard measures should be implemented in letter and spirit.

The recommendation from CRZ point of view is being issued without prejudice to the
action initiated under EP Act or any court case pending in the court of law and it does not
mean that project proponent has not violated any environmental laws in the past and
whatever decision under EP Act or of the Hon’ble court will be binding on the project
proponent. Hence this recommendation does not give immunity to the project proponent
in the case filed against him, if any or action initiated under EP Act.

The agenda item and minutes are also available on the website of MCZMA i.e.

(yN(m)

Director, Environment
& Member Secretary, MCZMA

Copy for information to:

1.

28

38

40

5.
6.

Principal Secretary, Environment & Chairman, MCZMA, Environment Dept, Room
No. 217, Annexe Building, Mantralaya, Mumbai.

Director (IA-III), Coastal Zone Regulation, Government of India, Ministry of
Environment, Forests & Climate Change, Indira Paryavaran Bhavan, Jor Bagh Road,
New Delhi - 110 003.

Member Secretary, Maharashtra Pollution Control Board (MPCB), 3" and 4™ Floor,
Kalpataru Point, Sion, Mumbai

Municipal Commissioner, Mira Bhayandar Municipal Corporation, Indira Gandhi
Bhavan, Chhatrapati Shivaji Maharaj Marg, Bhaindar West,
Mira Bhaindar , Thane - 401 101

District Collector Thane, Court Naka, Thane (West) - 400601

Select File- TC 4
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ANNEXURE VII (B)

REPORT ON

DEMARCATION OF HIGH TIDE LINE, LOW TIDE
LINE AND COASTAL REGULATION ZONE FOR
THE PROJECT SITE BEARING SURVEY NO 235
(PT} & 256 (PT) {N£WSURWN®@@W} & 69

(EAST), THIANE, MAFIARASTRA.

FOR

M/S EVERSMILE PROPERTIES PVT. LTD.,
PLOT NO 75, OLD BLOCK FACTORY, SECTOR -I,
SRISHTT HOUSING COMPLEX, PENKARPADA,
MIRA ROAD, DIST. THANE - 401 104

INSTITUTE OF REMOTE SENSING
ANNA UNIVERSITY, CHENNAI-25

November 2017
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ABSTRACT

Based on the request of M/s Eversmile Properties Pvt. Ltd.,
Srishti Housing Complex, Penkarpada, Mira Road, Dist. Thane,
“Demarcation of High Tide Line, Low Tide Line and Coastal Regulation
Zone for the Project Site Bearing Survey No 235 (pt.) & 256 (pt.) (New
survey no 68 (pt.) & 69 (pt.) of village Penkarpada, Mira Road (East),
Thane, Maharastra”, was taken up by Institute of Remote Sensing. Tide
data collected from the various organizations were analyzed. The mean
high tide line was delineated by the conjunctive use of modern mapping
equipment’s like GPS capable of getting the accurate geographical
locations, remote sensing images indicating the physical and associated
tonal information on the tidal influence along the coast and bay, field
equipment’s like salt meters to assess the pH value as indicator of tidal
influence and the closer field inspection. The demarcation of High Tide
Line and Low Tide line was carried out using differential GPS. The High
Tide Line and Low Tide line has also been marked on the cadastral map
of 1:4,000 scale for reference. 1

e e e
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DEMARCATION OF HIGH TIDE LINE, LOW TIDE
L LINE AND COASTAL REGULATION ZONE FOR

THE PROJECT SITE BEARING SURVEY NO 235
PTJ & 256 (PT) (NEW SURVEY NO 68 @"ﬁ & 69
PT1) OF VEM@E ?ENM PADA MIR A

1.0 INTRODUCTION

Anthropological pressures and natural calamities put pressure on
the existing ecosystem. Growing industrial areas along the coastlines and
discharge of domestic and industrial sewage are polluting these areas.
Conservation efforts are being considered and taken up by various
control mechanism. Coastal zone regulation act is one such mechanism
where legislation to preserve, protect, develop, and where possible, to
restore or enhance, the resources of the Nation's coastal zone is being
attempted. The coastal eco systems are to be preserved for sustenance
of the flora and fauna specific to that region and the local population that
depend on it. Therefore, it is of national importance and economic value.
The development of a nation and the sustenance of the eco system are

to be balanced for general prosperity by appropriate scrutiny of the

prevailing eco system and proposed development plans.

1.1 Coastal regulation zone

The Ministry of Environment and Foresiry has notified the
regulation rules along the nation’s coastline and the gist is presented

below.

CRZ shall apply to the land from the high tide line up to 500m in the land
-ward side along the sea front and CRZ shall apply to the land area

between HTL to 100 mts or width of the bay/creek whichever is less on

Page 3 of 16

INSTITUTE OF REMOTE SENSING

ANNA UNIVERSITY, CHENNAI 500025 73



1667

AU/IRS/RV/468-2017 DT: 04.11.2017

the landward side along the tidal influenced water bodies that are
connected to the sea and the distance up to which development along
such tidal influenced water bodies is to be regulated shall be governed
by the distance up to which the tidal effects are experienced and area
between the low tide line and high tide line. In the case of rivers, bays
and backwaters, the distance from the high tide level shall apply to both
sides and this distance shall not be less than 100 meters or the width of
the bay, river or backwater whichever less is. (Ministry of Environment
and Forests Notification, Feb 1994 & MoEF revised CRZ notification
dated 06.01.11). There are four type of category in coastal regulation

Zone.

i Category - I (CRZ )

Areas that is ecologically sensitive and important such as national parks,
marine parks, sanctuaries, reserve forests, wildlife habitats, mangroves,
corals/coral reefs, areas close to breeding and spawning grounds of fish
and other marine life, areas of outstanding natural beauty. historically
important and heritage areas, area rich in genetic diversity, areas likely to
be inundated due to rise in sea level consequent upon global warming

and such other areas as notified by government from time to time .

i. Category - Il (CRZ II)

Area that have already been developed up to or close to the shoreline.
For this purpose, developed area is referred to as ares within the
municipal limits or other legally designated urban areas which is already
substantially build up and which has been provided with drainage and
approach roads and other infrastructure facilities such as water supply

and sewerage lines.
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il. Category - lIl (CRZ |11

Area that are relatively undisturbed ad those which do not belong to either
I or Il. These will include coastal zone in the rural areas developed or
undeveloped and also areas within municipal limits or in other legally

designated urban areas which are not substantially built up.

iv. Category - IV (CRZ V)

The CRZ Iv consists of the water area from the Low Tide Line to twelve
nautical miles on the seaward side and the water area of the tidal
influenced water body from the mouth of the water body at the sea up to
the influence of tide which is measured as five parts per thousand during
the driest season of the year.
V. others

Areas requiring special consideration for the purpose of protecting the
critical coastal environment and difﬁcult_iés faced by local communities
namely CRZ area falling within municipal limits of Greater Mumbai, the
CRZ areas of Kerala including the backwaters and backwater islarids and
CRZ areas of Goa.

1.2  Definitions
The accepted definitions of the terminology used. in the context of

coastal zone regulation are necessary to aid the planners.

. High tide line:
The line of intersection of the land with the water's surface at the

maximum height reached by a rising tide. The high tide line may be
determined, in the absence of actual data, by a line of oil or scum along

shore objects, a rhore or less continuous deposit of fine shell or debris on
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the foreshore or berm, other physical markings or characteristics,
vegetation lines, tidal gages, or other suitable means that delineate the
general height reached by a rising tide. The line encompasses spring high
tides and other tides that occur with periodic frequency but does not |
include storm surges in which there is a departure from the normal or
predicted reach of the tide due to the piling up of water against a coast by I

strong winds such as those accompanying a hurricane or other intense

storm. ‘ _
ii. Mean High Water Line/Mark (MHWL) |

The Ifhe on the shore in tidal areas established by the fluctuations

of water and indicated by physical characteristics such as a clear, natural
line impressed on the bank, shelving, changes in the character of soil,
destruction of terrestrial vegetation, the presence of litter and debris, or
other appropriate means that consider the characteristics of the
surrounding area.
ii.  Tidal Wetland:
A tidal wetland is a wetland that is inundated by tidal waters. Tidal -

waters rise and fall in a predictable and measurable rhythm or cycle due
to the gravitational pulls of the moon and sun. Tidal waters end where
the rise and fall of the water surface can no longer be practically
measured in a predictable rhythm due to mésking by other waters, wind,
or other effects. Tidal wetlands are located channel ward of the high tide
line (i.e., spring high tide line) and are inundated by tidal waters two times
per lunar month, during spring high tides.
Iv. Spring tide

Burst of tide that happens two time during a lunar month due to the
reinforced influences of Sun and moon when the sun, moon and earth
are aligned. This tide happens around hew moon and full moon days.

Govt. of India has issued a notification during January 2011

classifying the Coastal Regulation Zone in order to reguiate the various
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activities in the coastal zone. The Ministry of Environment and Forest,
Govt. of India has approved Coastal Zone management Plan for Mumbai
area in 1:25,000 scale which now is updated to 1:4,000 scale after

appropriate resurvey, wherever applicable.

V. Mangroves

Mangroves are salt-tolerant plants of tropical and subtropical intertidal
regions of the world. The specific regions where these plants occur are
termed as 'mangrove ecosystem'. These are highly productive but
extremely sensitive and fragile. Besides mangroves, the ecosystem also
harbors other plant and animal species. Experiences have proved that
the presence of mangrove ecosystems on coastline save lives and
property during natural hazards such as cyclones, storm surges and
erosion. They are breeding, feeding and nursery grounds for many
estuarine and marine organisms. The ecosystem has a very large
unexplored potential for natural products useful for medicinal purposes

and also for salt production, apiculture, fuel and fodder, etc.

1.3 Geoinformatics in CRZ

It is important to ascertain the geographical location of a land area
to be developed for a specific purpose along the coastline by appropriate
technology. Especially because of the escalated land values in recent
times, a very accurate assessment of the spatial disposition of the land
area in relation to the coastal eco system at a suitably larger scale is_

warranted. This involves two tasks namely

a. Demarcation of the high tide lines accurately; and
b. Referencing the land to be developed to the high tide line.

The mean high tide line can be delineated by the conjunctive use of

modern mapping equipment’s like GPS capable of getting the accurate
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geographical locations, remote sensing images indicating the physical

and associated tonal information on the stretches tidal influence along the

coast and bay, field equipment’s like salt meters to assess the in-situ pH

value as indicator of tidal influence and the closer field inspection. The

strengths of these technologies are judiciously adopted by the expert

survey team for a dependable demarcation of the coastal features. The

strengths of tools used for HTL/LTL demarcation are explained below.

GPS: The Global Positioning System (GPS) system of satellites in
space orbit and the ground based receivers used for finding out the
position of a point anywhere on the unobstructed earth surface
having sight of four or more GPS Satellites on continuous basis
worldwide, day and night. Depending on the type of GPS receiver,

it is possible to position a point with even sub cm accuracy.

. Remote Sensing: This is space borne resource Satellite

technology whereby it is possible to map the earth surface in
various ranges of EMR spectrum thereby facilitating the picture
reading of the earth surfaces in diffe-rent ways at different intervals
of time. The physical characteristics, natural impressions/ land
cover footprints and tonalftextural indications can be interpreted
with these images for land cover mapping on factual basis.

GIS: This is spatial map environment where the information
derived about the topography and thematic information about the
tidal influence, land cover, etc. are organized and their spatial
relationship features can be represented and analyzed. The
regulation zone such as 100m buffer from bay can be readily
generated and presented to the user in an easily decipherable map

form.

Institute of Remote sensing has vast and strong experience in the field

modern mapping using the advanced data sources like remote sensing

and the modern equipment’s like GPS. It has a very long experience in
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modern mapping in the form of field execution, training and the
academics, as a result of which an expert team has been developed. IRS
has so far executed more than 150 consultancy projects in coastal zone
regulation mapping alone across the country.
The Govt. of India has approved the Institute of Remote Sensing,
Anna University as one of the authorized agencies for demarcating the
HTL/LTL line as per Lr.No.J17011/8/92-1A lil, dated 10.05.99 of Ministry
of Environment & Forest, Govt. of India. Guidelines have been issued by
the Gowvt. of India for demarcating the HTL/LTL line. The guidelines are
taken into consideration by IRS while demarcating the HTL/LTL.

2.0 DEMARCATION OF HTL LINE ON THE LOCAL LEVEL CzZM
MAP

Based on the request of M/s Eversmile Properties Pvt.
Ltd., Srishti Housing Complex, Penkarpada, Mira Road, Dist. Thane,
“Demarcation of High Tide Line, Low Tide Line and Coastal Regulation
Zone for the Project Site Bearing Survey No 235 (pt.) & 256 (pt.) (New
survey no 68 (pt.) & 69 (pt.) of village Penkarpada, Mira Road (East),
Thane, Maharashtra”, was taken up by Institute of Remote Sensing.

2.1 Methodology

As indicated previously, the mean high tide line was delineated by
the conjunctive use of modern mapping equipment’s like GPS capable of
getting the accurate geographical locations, remote sensing images
indicating the physical and associated tonal information on the tidal
influence along the coast and bay, field equipment’s like salt meters to
assess the ppt (part per thousands) value as indicator of tidal influence
and the closer field inspection. If the ppt exceeds 5, then the influence of

tide is positive.
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2.1.1 Field data

In order to prepare the local level map on 1:4,000 scale, the site
has been inspected by IRS personnel during 13.05.2017. The project site
is situated near the junction of Bhaktivedanta Swami Marg and
Penkarpada Road, Thane. The project site falls partly inside the CRZ
area as per 2011 CRZ guidelines. There are mangrove vegetation is seen
in vicinity of the project site. The exact boundary of the site and the HTL
lines were fixed based on intensive survey on the field and the same is
presented in the map.

The field survey was undertaken during 13.05.2017. The tide level
observations for the last 19 years have been studied for Mumbai Port
which is nearer to the site, from the Tide Tables. The tidal charts indicate
maximum tidal difference of 5.39 m in Mumbai port in the nearest port of

Project site.
2.1.2 Remote sensing analysis

The-satellite imagery of the study area was studied. -

2.1.3 GPS survey
The specification of the GPS instruments used for the survey is

fisted in annexure B.

The GPS survey was conducted for following tasks.
¢ For getting the Ground control points for georeferencing the
Remote sensing images |
» For collecting the position of the High Tide lines around the
project site.
» For collecting points along the boundary of Mangroves and
other vegetation’s
Uniformly distributed features in the vicinity of project site that can

well distinguished on the RS images were identified around the project

—
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site and their position were found out using GPS instruments as control

points. The type of GPS instruments their accuracy are found in the

annexure A.

The observed GPS data were downloaded and processed in the
Trimble Geomatics Office software. The processed GPS co-ordinates for

the coastal stretch coming under the project site were feed in the ArcG_IS

software. The entire area has been georeferenced using the GPS control

points and the corresponding Image also been rectified using the GPS

points. The same were plotted using the same software at the scale of
1:4,000. The processed field GPS data are listed in Annexure B

2.1.4 MAP Compilation

The project site boundary and the remote sensing image were was
georeferenced with control points coliected with the GPS. The RMS of

the georeferencing was reported to be 1.81 m in planimetry. In this map
the HTL, 200 m from HTL and 500m from HTL and the proposed project

site have been marked (Annexure C). The calculated co-ordinates of

HTL and LTL line in WGS-84 co-ordinate‘systems are enclosed in for

ready reference (Annexure B). The Features such as HTL and buffer

lines in GIS environment with suitable color scheme and legends and is

presented as maps.

3.0 Results and discussion

Based on the request of M/s Eversmile Properties Pvt. Ltd.,
Srishti Housing Complex, Penkarpada, Mira Road, Dist. Thane,

“Demarcation of High Tide Line, Low Tide Line and Coastal Reguiation
Zone for the Project Site Bearing Survey No 235 (pt.) & 256 (pt.) (New
Survey no 68 (pt.) & 69 (pt.) of village Penkarpada, Mira Road (East),

Thane, Maharastra”, was taken up by Institute of Remote Sensing. Tide

data coliected from_ the various organizations were analyzed. The mean
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high tide line was delineated by the conjunctive use of modern mapping
equipment’s like

GPS capable of getting the accurate geographical locations,
remote sensing images indicating the physical '
and associated tonal information on the tidal influence along the coast
and bay, field equipment’s like salt metérs to assess the pH value as
indicator of tidal influence and the closer field inspection. The
demarcation of High Tide Line and Low Tide line was carried out using
differential GPS. The High Tide Line and Low Tide line has also been

marked on the cadastral map of 1:4,000 scale for reference.

In conclusion,
The HTL demarcated by IRS corresponds to the HTL shown in the
Approved CESS CZMP subject to the generalized error of variation in the

scale of mapping with minor changes.

The CRZ buffer is 100m/ (width of the creek) whichever is less,
from the HTL for creek areas, as per the 2011 CRZ guidelines, as against
150m from HTL according to approved CZMP.

Based on the survey, the proposed project site is falling partly
inside the CRZ Il area is about 36.38 % (1721.41 sq.m) and Non CRZ
area is about 63.62 %( 3009.07 sg.my) of the total project area amounting
to 4730.48 sq.m., i.e. the area upto 100m buffer from HTL along the creek
as per CRZ 2011 conditions.

Also, the proposed project site is falling partly inside the CRZ i
area is about 55.40 % (2620.55 sg.m) and Non CRZ area is about 44.60
%( 2109.93 sq.m) of the total project area amounting to 4730.48 sg.m.,
.e. the area upto 100m buffer from CESS approved HTL along the creek.

e e e ————
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_'—-_——_-___!
This is calculated based on the percentage area affected by CRZ

R —

from the GIS using p-line method and converted to square meters using
the area found in the property card. The percentage (%) of the plot
affected by CRZ based on both scenarios is given in the table on the
maps. There are mangrove vegetation seen in the vicinity. However the
site is completely beyond.SOm buffer from mangroves

Therefore, the site falls partly inside the CRZ |l from the HTL,
according to both scenarios (CESS Approved HTL and CRZ 2011
guidelines).

= S e e ——te——— e
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ANNEXURE A

List of GPS Instruments used

oS - Type Accurac

MODEL xk o
Trimble Dual frequency +05mm + 5mm + 2ppm
4000 SSE
Trimble Dual frequency +05mm + Smm + 0.5ppm
5700
Trimble Single frequency Imm + 1ppm
4600 ,
Trimble Single frequency | 1-3m
Geo XM
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ANNEXURE B

GPS coordinators of GPS Survey carried out for

DEMARCATION OF HIGH TIDE LINE, LOW TIDE
LINE AND COASTAL REGULATION ZONE FOR
THE PROJECT SITE BEARING SURVEY NO 235
PTJ & 256 ®PT) (NEW SURVEY NO 68 (PT) & 69
(PT.) OF VILLAGE PENKAR PADA, MIRA ROAD
(HEAST), THANE, MAHARASTRA,

INSTITUTE OF REMOTE SENSING
ANNA UNIVERSITY, CHENMNAI 600025

HTL_Pts | Latitude Longitude
1]119°15'57.761"N | 72°51'59.935" E
2 119°16'0.036" N 72°52' 0.455" E
3118°16'1.727"N 72°52'0.379" E
4119°16'6.628" N 72°52'1.308"E
5]119°16"3.782" N 72°52'10.580" E
6] 19°16'9.450" N 72°52'9.568" E
7115°16'10.192" N | 72°52'2.430"
8119°16'11.502" N | 72°52'5.404"E
9119°16'14.650"N | 72°52' 2.608" E

10 19°16'15.843" N | 72°52'1.071"E
11 1 19°16'20.822"N | 72°51'55.982" F
12 | 19°16'25.942"N | 72°51'58.952" F
13 119°16'24.530" N | 72°51'54.741"
14 | 19°16'18.662" N | 72°51'54.318"E
15| 19°16'17.585" N 72°51'50.773" E
M

{xglrector, IRS

vnmumm

Chan

ﬂnlvutlty.
- 6nN 028
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Key maps of the HTL/ LTL of the project site
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368 ANNEXURE-A-25

Minutesof the 178® mecting of the State Leve | Expert Appraisal CommitteedI (MMR & Konkan Regionj held on 2%
30'" June, 2022 & 1% Yuly,2022 chrongh Video Conferencing.

Item No.28: Eversmile Properties Pvt Ltd. (SIA/MH/MI1S/238569/2021)

Environmental Clearance for proposed residential development at old Survey No. 233 (Pt,),
235 (Pt.),and 256 (Pt.), {new survey no. 66 (Pt.), 68 (Pt.), and 69 (Pt.)} at Village: Penkarpada,
Mira road, Thane by Eversmile Propertics Pvt Ltd.

Introduction:

PP submitted the application for environment clkarance to their proposed Residential
Development project having total plot area of 37,880.43 Sq. Mtrs, Total construction area of
3,23,656.18 Sq. Mtrs and FSI area of 1,85303.99 Sq. Mtrs. PP proposes to construct 12 Nos.
of Residential buildings with shops as mentioned at Sr. no-20 of the project detais.

Representative of PP was present during the meeting along with environmental consultant
Enviro Analysts & Engineers Pvt Ltd. The details of project are as mentioned below:

Sr | Description Details

N

0.

1 | Proposal Number SIA/MH/MIS/238569/2021

2 | Name of Project Proposed residential development at old Survey No.

233 (Pt.), 235(Pt.) and 256(Pt.) (new survey no.
66(Pt.), 68(Pt.) and 69(Pt.) at Village: Penkapada,
Mira road, Thane by M/s Eversmike Properties Pvt

Ltd.

3 | Project category 8(b) B1

4 | Type of Institation Private

S | Project Proponent Name M. Parag Saraiya
Regd. Office 101, Kalpataru Synergy, Opp. .
address Grand Hyatt, Santacnz (E),

Mumbai 400 055.

Contact number | 022 30645000
e-mail eversmile@kalpataru.com

6 | Consuktant Name: M/s. Enviro Analysts & Engineers Pvt. Ltd.
NABET Accreditation No:
NABET/EIA2023/RA0206
Validity: 13.05.2023

7 | Applied for - New

8 | Locaticn of the project OMld Survey No. 233 (Pt.),235(Pt.) and 256(Pt.) (new

survey no. 66(Pt.), 68(Pt.) and 6%(Pt.) at Village:
Penkarpada, Mira road, Thane.

t Secretary - 33 TRUE COPY
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NOC is process. will be presented at the time of hearing
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Minntesaf the 178% mectingofthe State Level Expert Appraisal Commiteee 11 (MMR & Konkan Region) held on 2%,

1682

369

30™ June, 2022 & 1% July,2022 through Video Conferencing.

9 | Latiude and Longitude Latiude: 19°16'19.39'N
Longitude: 72°52'10.49'E
10 | Piot Area (sq.m.) 37.880.43 sq. mt.
11 | Deductions (sq.m.) 0.00 sq. mt.
12 | Net Plot area (sq.m.) 37,880.43 sq. mt.
13 | Ground coverage (m?) & % | 22869.166 sq .mt. (60.371 %)
14 | FSI Area (sq.m.) 1,85303.99 sq. mt.
15 | Non-FSI (sq.m.) 138352.19 sq.mt.
16 | Proposed buikl-up area (FSI + | 323656.18 sq, mt.
Non FSI) (sqm.)
17 | TBUA (m?) approved by | CC has beenreceived dated -31//3/2022 from
Planning Authority tilf date | MBMC.
Approved FSI area- 1,93,657. 72sq.m
18 | Earlier EC details with Total | NA. This is fresh project.
Construction area, if any.
19 | Construction completed (FSI
+ Non FSI) (sqm.)
20 Previous EC/Existing Proposed Configuration Reason
Building for
Buildi | Configurat | Heig | Building Configuration | Heig | Modificat
ng ion ht Name ht jon/
Name (m) (m) Change
NA NA 2B + Ground + 108.6
A 15t Podium + 2™ 0 NA
Podum+ 1stto
33th floor
2B + Ground + 108.6
B st Podium + 0
2vd Podmn+ 1st to
33th floor
2B + 108.6
Ground/Shopping+ | 0
Cc 1** PodimnyShopp
ing + 2% Podium +
Ist to 33th floor
3B+ 108.6
D Ground/Shopping | 0
+ st
Podium/Shopping
+ 2™ Podium + 1st
to 33th floor
T Secretary 4 %\-.
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Minutesof the F78% meetingof the State Level Expe rt Appraisal C ommitéee-II (MMR & Konkan Region) hekdon 29%,

1683

30™ Jumne, 2022 & 1% July,2022 through Video Conferencing.

3B + Ground + 102.7
E 1st Podium +2% |0
Podum + lst to
31 floor
3B + Ground + 102.7
F Ist Podum +2nd |0
Podium + 1st to
31st floor
2B + Ground + 102.7
G 1st Podiom +2nd | O
Podium + 1stto
31st floor
2B + Grownd + 102.7
H 1st Podium +2nd |0
Podum + 1Istto
31st floor
2B + Ground + 16.00
I 1st Podiwn + 2nd
Podium + Ist to
nd floor
J 2B + Ground + Ist | 14.95
to 4th floor
2B + Ground + 18.95
K Ist Podium + 2nd
Podazn + 1stto
3rd floor
2B + Ground + 108.6
L IstPodum +2nd |0
Podium + 1stto
33th floor
21 | No. of Tenements & Shops Flats-2521 Nos.
Shops-21 nos
22 | Total Population 11602 Nos.
23 | Total Water Requirements | Total Water Requirement:1705
CMD Domestic: 1103
Flushing: 572
_ Landscape: 30
24 | Under Ground Tank (UGT) | Below ground
bcation
25 | Source of water MBMC
26 | STP Capacity & Technology | 1624 KLD
MBBR technology
emtier Secretary 35
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Minuieseof the 178% meetingof the State Leve | Expe rt Appraisal CommitteeJI (MMR & Konksn Reglon) hed on 24,

30" June, 2022 & 17 July,2022 through Video Conferencing.

27 | STP Location Ground
28 | Sewage Generation CMD & | Sewage Generation is 1455 CMD & 634 CMD (35%
% of sewage discharge i | of sewage discharge in the sewerline.)
sewer line
29 | Soid Waste Management | Type Quantity (Kg/d) Treatment/
during Construction Phase disposal
Dry waste |20 Will be handed
over to arecycler
Wet waste | 30 Will be handed
over to municipal
waste collector
Construct] 68057 | Tobe d
on waste . o0 be preserve
Top Scil cum for landscaping.
Demoliti |\ | Na
on waste
The excavated soil
shall be reused for
Excavate 137550 backfilling to the
d cum extent
material possible. The
excess shall be
disposed off
The empty bags
g:m’“t 91338 | shall be recycled
& and reused.
Paint 123168 | Tobe soMd to
contamer Cans | recyclers
(@20L)
Scrap
metal 706 Mt The steel shaIl.be
generate sent for recycling
d
The excess shall
be disposed of
Tiles ;99;87 through awthorized
1 vendors.
30 | Total Solid Waste Quantities | Type Quantity (Kg/d) | Treatment/
with type during Operation _ disposal
Phase & Capacity of OWC to | Dry waste | 3543 kg/day Will be handed
be installed over to a recycler.
\ *
r Secretary 36
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Minwtesofthe I76® mecting of the State Leve 1 Expert Appraisal Comsmittee-II (MMR & Konkan Region) held on 9%
30™ June, 2022 & 1" July, 2022 through Vides Conferencing,

Wet waste | 2362 kg/day Will be treated on
OWC. Manure
obtained shall be
used as manure for
landscaping.

E-Wasie 8535 kgfyear Will be collected
and sent to MPCB
authorized
recyclers.

STP 73 kg/day Sewage shudge i

Shadge used as manure for

(dry) gardening.

31 |R.G. Areain sq. m. RG required — 3788.04 sq.m.

RG provided on Mother earth- 1.5 strip proposed
RG provided on Podum - 3788.04 sq.m.

Total — 3788.04 sq.m.

Existing trees on the plot: 197nos

Number -of trees to be planted: 1298 nos.

a)In RG area: 625 nos.

b) In Miyawaki Plntation; 1000 nos.

Number of trees to be cut: 167 nos.

Number of trees to be transplanted: 30 nos.

32 | Power requirement During Operation Phase:
Details
Connected load (kW) 37788
Demand load (kW) 10674
33 | Energy Efficiency a) Total Energy saving (%): 20%
b) Sofar energy (%): 5%
34 | D.G. setcapacity 3x910KVA
35 | No. of 4-W & 2-W Parking | 4W - 2917 No’s
with 25% EV 2W — 3036 No's

25% EV Charging Points provided
36 | No. & capacity of Rain water | 11 Recharge Pits
harvesting tanks /Pits

37 | Project Cost in (Cr.) Rs 1084.26crores

38 | EMP Cost Capital Cost: Rs. 366.25 lakhs
O & M Cost: Rs. 47.34 lakhs/annum
39 | CER Details with justification | OM dated 30.9.2020 Um F.No- 22-65/2017.1A.11L
if any....as per MoEF&CC | supersedes earlier OM under even number dated lst
circular dated 01/05/2018 May, 2018 regarding guidelines i respect to CER

r Secretary 37
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Minutesof the 173* meeting of the State Level Expert Appraisal Committee-II(MMR & Koakan Region) beld on 299,
30"™ June, 2022 & I* July, 2022 threugh Video Conferencing.

40 | Details of Court Nil
Cases/ltigations w.r.tthe
project and project location,
if any.

Deliberation: -

PP mformed that the project comes m the puisdiction of Mira Bhayandar Municipal
Corporation (MBMC). PP ako informed that the project site i accessiblke by 30.0 Mtr wide
existing DP road. PP further informed that the project is proposed for IGBC Geen homes
certification. ‘

PP submitted that the project has reccived Terms of Reference (ToR) vide lefter No-
SIA/MH/MIS/238569/2021, dated: 23.03.2022 for total plot area of 37,880.34 Sq. Mitrs, Total
construction area of 3,85708.276 Sq. Mus. and FSI area of 2,44,659.300 Sq. Mtrs.
Accordingly, PP has submitted EIA report on Parivesh portal for appraisal However,
Committee noted that the proposed total construction area of the project is 3,23,656.18 Sq.
Mitrs which is well within the total construction area of 3,85,708.276 Sq. Mitrs. approved in
ToR dated: 23.03.2022.

The project proposal was discussed on the basis of presentation made and documents
submitted by the proponent along with environmental consultant Envire Analysts & Engineers
Pvt Ltd. All issues related to environment, includng air, water, land, soil ecolgy and
biodiversky and social aspects were discussed. Committee noted that the project is under 8(b)
BI category of EIA Notification, 2006. Consolidated Statements, Form- 2/1A, presentation &
pians submitted are taken on the record.

During discussion following points emerged:

LPP to submk IOD/TOA/Concession Document/Plan Approval or any other form of
documents as applicable clrifying its conformity with local planning rules and provisions as
per the Circular dated 30.00.2014 issued by the Enviromment Department, Govt. of
Mahsrashtra.

2.PP to submit revised CRZ NOC from MCZMA as per latest revised planning of the project.
3.PP to submit details energy calculation with terrace floor plan in accordance with shadow
analysis & ensure that the energy savings from renewabk sources shall be minimum 5 % &

over all energy saving of the project is minimum 20%.

4.PP to reduce discharge of treated water up to 35%. PP to submit undertaking from concerned
authority/agency/third party regarding use of excess treated water.

r Secretary K}
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Minutesofthe 178 mecting of the Stare Level Expert Appraisal Committee-T (MMR & Konkan Region) held on 29%,
30% June, 2022 & 1™ July, 2022 through Vide o Conferencing.

5.PP to revise biodiversity chapter m EIA including details of trees to be cut & compensatory
phntation details.

6.PF to provide adequate mechanical ventilation in the STP-2 & include costof & in EMP.
7.PP to provide two row plantations all along the project boundary to mitigate noise and air
pollution due to vehicular movements on roads.

8.Planning authority to ensure that water supply, sewer and storm water networks are made
availabke in the vicinity of the project before issuing occupation certificate to the project.

Decision: -

In view of above discussion and subject to compliance of above points the proposal is
recommended to SEIAA for grant of Environmental Clearance.

mber Secretary 39 TRUE COPY aiman
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37S ANNEXURE-A-26
Minutes of 247® (Day-2) Part A meeting of SEIAA held on 297 uly, 2022,

Item neo. 17

Proposal No.:- SIA/MH/MIS/238569/2021 Type of Project: EC
Subject- Environmental Clearance for proposed residential development at old Survey No.
233 (Pt.), 235 (Pt.), and 256 (Pt.), {new survey no. 66 (Pt.}, 68 (Pt), and 69 (Pt.}} at Village:
Penkarpada, Mira road, Thane by Eversmile Properties Pvt Ltd.

Project Details-

PP submitted the application for environment clearance to their proposed Residential
Development project having total plot area of 37,880.43 Sq. Mtrs, Total construction area of
3,23,656.18 Sq. Mtrs and FSI area of 1,85,303.99 Sq. Mitrs. PP proposes to construct 12 Nos.
of Residential buildings with shops as mentioned at Sr. no-20 of the project details.
Representative of PP was present during the meeting along with environmental consultant

Enviro Analysts & Engineers Pvt Ltd. The details of project are as mentioned below:

Sr | Description Details

N

0.

1 | Proposal Number SIA/MH/MIS/238569/2021 _

2 | Name of Project Proposed residential development at old Survey No.
233 (Pt.), 235(Pt.) and 256(Pt.) (new survey no.
66(Pt.), 68(Pt.) and 69(Pt.) at Village: Penkapada,
Mira road, Thane by M/s Eversmile Properties Pvt
Ltd.

3 | Project category 8(b) Bi

4 | Type of Institution Private

5 | Project Proponent Name Mr. Parag Saraiva
Regd. Office 101, Kalpataru Synergy, Opp.
address Grand Hyatt, Santacruz (E),

Mumbai 400 055.
Contact number | 022 30645000
e-mail eversmile@kalpataru.com
6 | Consultant Name: M/s. Enviro Analysts & Engineers Pvt. Ltd.
NABET Accreditation No:
NABET/EIA/2023/RA0206
Validity: 13.05.2023

7 | Applied for New

& | Location of the project Old Survey No. 233 (Pt.), 235(Pt.) and 256(Pt.) (new
survey no. 66(Pt.), 68(Pt.) and 69(Pt.) at Village:
Penkarpada, Mira road, Thane.

% | Latitude and Longitude Latitude: 19°16'19.39"N
Longitude: 72°52'10.49"E

10 | Plot Area(sq.m.) 37,880.43 sq. mt.

11 | Deductions (sq.m.) 0.00 sq. mt.

12 | Net Plot area (sq.m.) 37,880.43 sq. mt.

Member Secretary
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Minutes of 247" (Day-2) Part A meeting of SEIAA held on 29" July, 2022.

13 | Ground coverage (m”) & % 22869.166 sq .mt. (60.371 %)
14 | FSI Area (sq.m.) 1,85,303.99 sq. mt.
15 | Non-F8I (sq.m.) 138352.19 sq. mt.
16 | Proposed built-up area (FSI + | 323656.18 sq. mt. ¢
Non FSI) (sqm.)
17 | TBUA (m") approved by [ CC has been received dated -31//3/2022 from MBMC.
Planning Authority till date Approved FSI area- 1,93,657. 72sq.m
18 | Earlier EC details with Total | NA. This is fresh project.
Construction area, if any.
19 | Construction completed (FSI
+ Non FSI) (sq.m.)
20 Previous EC / Existing Proposed Configuration Reasen
Building for
Buildi | Configurat | Heig | Building Configuration | Heig | Modificati
ng " jon ht Name ht on/
Name (m) {m) Change
NA NA A 2B + Ground + 108.6
1" Podium + 2™ |0 NA
Podium+ 1st to
33th floor
B 2B + Ground + 108.6
1* Podium + 0
2™ Podium+ 1st to
33th floor
2B+ 108.6
Ground/Shopping | 0
C +
1* Podium/Shop
ping + 2™ Podium
+ 1st to 33th floor
D 3B+ 108.6
Ground/Shopping {0
+ ISI.
Podium/Shopping
+ 2" Podium + 1st
to 33th floor
E 3B + Ground + 102.7
Ist Podium +2™ |0
Podium + 1st to
31 floor _
F 3B + Ground + 102.7
IstPodium +2nd (0
e
Member Secretary mg}nlnan
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Minutes of 247% (Day-2) Part A meeting of SEIAA held on 29" July, 2022.

Podium + 1st to
31st floor

G 2B + Ground + 102.7
Ist Podium +2nd |0
Podium + 1st to

31st floor

H 2B + Ground + 1027
1st Podium+2nd |0
Podium + Ist to
31st floor

I 2B + Ground + 16.00

1st Podium + 2nd
Podjum + Ist to
. 2nd floor

J 2B + Ground + 1st | 14.95
to 4th floor

K 2B + Ground + 18.95
1st Podium + 2nd
Podium + Ist to
3rd floor

L 2B + Ground + 108.6
Ist Podium +2nd | @
Podium + 1st to
33th floor

21 | No. of Tenements & Shops Flats-252] Nos.

Shops-21 nos

22 | Total Population 11602 Nos.
. 23 | Total Water Requirements | Total Water Requircrnent:1705
CMD o Domestic: 1103

Flushing: 572
Landscape: 30
24 | Under Ground Tank (UGT) | Below ground

location
25 | Source of water MBMC
26 | STP Capacity & Technology | 1624 KLD
MBBR technology
27 | STP Location Ground

28 | Sewage Generation CMD & | Sewage Generation is 1455 CMD & 634 CMD (35%
% of sewage discharge in | of sewage discharge in the sewer line.)

sewer line
29 | Solid Waste Management | Type I Quantity (Kg/d) | Treatment /

Member Secretary %MIE&M 97
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Minutes of 247™ (Day-2) Part A meeting of SEIAA held on 29 July, 2022.

during Construction Phase disposal
Dry waste | 20 Will be handed
over to a recycler
Wet waste | 30 Will be handed
over to municipal
waste collector
Constrocti 68057 | To be preserved
onwaste | TopSoil |cum | for landscaping.
Demoliti Nil NA
on waste
The excavated soil
shall be reused for
Excavate | 13755 | backfilling to the
d 0 extent
material | cum possible. The
excess shall be
disposed off
Cement | 91338 The empty bags
Bags shall be recycled
and reused.
Paint
. 23168 | To be sold to
container Cans | recyclers
(@201.)
S0 1706 | The steel shall be
metal Mt sent for recycling
generated
The excess shall be
disposed of
Tiles ;9978 through authorized
Sqft vendors.
30 | Total Solid Waste Quantities | Type Quantity (Kg/d) | Treatment/
with type during Operation disposal
Phase & Capacity of OWC to | Dry waste | 3543 kg/day Will be handed
be installed over to a recycler.
Wet waste | 2362 kg/day Will be treated on
OWC. Manure
obtained shall be
used as manure for
landscaping.
N
KR n
Member Secretary C}Aair an
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Minutes of 247® (Day-2) Part A meeting of SEIAA held on 29" July, 2022.

E-Waste 8535 kg/year Will be collected
and sent to MPCB
authorized
recyclers.

STP 73 kg/day Sewage sludge is

Sludge used as manure for

(dry) gardening,

31 | R.G. Area in sq. m. RG required — 3788.04 sq.m.

RG provided on Mother earth- 1.5 strip proposed
RG provided on Podium - 3788.04 sq.m.
Total — 3788.04 sq.m.

Existing trees on the plot: [97nos

. Number of trees to be planted: 1298 nos.
a) In RG area: 625 nos.
b) In Miyawaki Plantation; 1000 nos.

Number of trees to be cut: 167 nos.

Number of trees to be transplanted: 30 nos.

32 | Power requirement During Operation Phase:
Details
Connected load (kW) - 37788
. Demand load (kW) 10674
33 | Energy Efficiency a) Total Energy saving (%): 20%
b) Solar energy (%): 5%
34 | D.G. set capacity 3x 910 KVA
35 | No. of 4-W & 2-W Parking 4W -2917 No’s
with 25% EV 2W -3036 No’s
: ‘ 25% EV Charging Points provided
. 36 | No. & capacity of Rain water | 11 Recharge Pits
harvesting tanks /Pits
37 | Project Cost in (Ct.) Rs 1084 26¢crores
38 | EMP Cost Capital Cost: Rs. 366.25 lakhs

O & M Cost: Rs. 47.34 lakhs/annum

39 | CER Details with justification | OM dated 30.9.2020 U/m F.No- 22-65/2017.1A.111
if any....as per MoEF&CC | supersedes earlier OM under even number dated 1st
circular dated 01/05/2018 May, 2018 regarding guidelines in respect to CER

40 | Details of Court Nil
Cases/litigations w.r.t the
project and project location, if
any.

SEAC Deliberation —

Memgrés&?e{%ya“’ N;%an

117




1695

Minutes of 247" (Day-2) Part A meeting of SEIAA held on 29" ] uly, 2022.

PP informed that the project comes in the jurisdiction of Mira Bhayandar Municipal
Corporation (MBMC). PP also informed that the project site is accessible by 30.0 Mtr wide
existing DP road. PP further informed that the project is proposed for IGBC Geen homes
certification.

PP submitted that the project has received Terms of Reference (ToR) vide letter No-
SIA/MH/MIS/23856%/2021, dated: 23.03,2022 for total plot area of 37,880.34 Sq. Mtrs,
Total construction area of 3,85,708.276 Sq. Mtrs. and FSI area of 2,44,659.300 Sq. Mtrs,
Accordingly, PP has submitted EIA report on Parivesh portal for appraisal. However,
Committee noted that the proposed total construction area of the project is 3,23,656.18 Sq.
Murs which is well within the total construction area of 3,85,708.276 Sq. Mirs. approved in
ToR dated: 23.03.2022. _

The project proposal was discussed on the basis of presentation made and documents
submitted by the proponent along with environmental consultant Enviro Analysts &
Engineers Pvt Ltd. All issues related to environment, including air, water, land, soil, ecology
and biodiversity and social aspects were discussed. Committee noted that the project is under
8(b} B1 category of EIA Notification, 2006. Consolidated Statements, Form- 2/1A,
presentation & plans submitted are taken on the record.

During discussion following points emerged:

1. PP to submit IOD/IOA/Concession Document/Plan Approval or any other form of
documents as applicable clarifying its conformity with local planning rules and
provisions as per the Circular dated 30.01.2014 issued by the Environment
Department, Govt. of Maharashtra. '

2. PP to submit revised CRZ NOC from MCZMA as per latest revised planning of the
project.

3. PP to submit detzils energy calculation with terrace floor plan in accordance with
shadow analysis & ensure that the energy savings from renewable sources shall be
minimum 5 % & over all energy saving of the project is minimum 20%.

4. PP to reduce discharge of treated water up to 35%. PP to submit undertaking from

- concemed authority/agency/third party regarding use of excess treated water.

5. PP to revise biodiversity chapter in EIA including details of trees to be cut &
compensatory plantation details.

6. PP to provide adequate mechanical ventilation in the STP-2 & include cost of it in
EMP.

7. PP to provide two row plantations all along the project boundary to mitigate noise and
air poliution due to vehicular movements on roads.

8. Planning authority to ensure that water supply, sewer and storm water networks are
made available in the vicinity of the project before issuing occupation certificate to
the project.

Recommendations of SEAC-
In view of above discussion and subject to compliance of above points the proposal is
recommended to SEEAA for grant of Environmental Clearance.

Deliberation in SEJAA-

R ANl
Member Secretary : L:hr\a\irm‘n
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Minutes of 247" (Day-2) Part A meeting of SEIAA held on 29™ July, 2022.

Proposal is a new construction project. Proposal is recommended by SEAC-2 in its 178"
meeting for grant of Environment Clearance for total plot area of 37880.43 m2, FSI area of
185303.99 m2, Non FSI area of 138352.19 m2 and total BUA of 323656.18 m?2.

PP was absent for the meeting. SEIAA after deliberation decided to defer the proposal.

SEIAA Decision-
SEIAA after deliberation decided to defer the proposal.

TRUE COPY
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EVERSMIIBSBOPERTIES ANNEXURE-A-27
PRIVATE LIMITED

To
Secretary

State Environment Impact Assessment Authority
Maharashtra State

Mantralaya,

Madam Cama Road, Nariman Point
Mumbai-400032.

3rd August 2022

‘fb\%\ » Environmental Clearance For Proposed Residential
o evelopment On Land Bearing Old S.Nos. 233 (Pt.), 235 (Pt.) & 256
«’-3 .) (New S.Nos. 66 (Pt.), 68 (Pt.) & 69 (Pt.)) at Village Penkarpada,

f‘ﬂe“gﬁ{i Distriet. Thane By M/s Eversmile Properties Pvt, Ltd.
SIA/MH/MIS/238569/2021

Ref.: Item No. at serial number 17 of agenda of 247tk meeting of
SEIAA to be held on 29th July 2022,

Madam,
We hereby express our gratitude for listing our proposal on the agenda of SEIAA.
However, we did not attend the meeting of the Authority n 29t July 2022 as we
were not ready with the compliances as directed by SEAC-II while recommending
our proposal to SEIAA.
Now, we are able to present our proposal to SEIAA.
Therefore, we request you to enlist our proposal in the forthcoming meeting of
SEIAA and oblige us.
Thanking you,
Yours faithfully
For Eversmile Properties Pvt.Ltd.

7 - %

a—

Authorized signatory.

CIN No_: U70100MH1979PTC0212
Plot No. 75, Qld Block Factory, Sectar - |, Srishti Housing Complex, e

Penkarpada, Mira Road, Dist. Thane - 401 104,
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